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the overdues will come to RS, 625 crores
it is subject to correction, Of course, of
these loans the recovery is to be made.
Therefore, we are saying that whoever
steps into the shoes of this S.D.F.C., the
recavery by Various modes would be in-
stituted, One of the methods woulg be re-
covery ag land revenue, The s.D.F.C,
per se, by itself cannot cope up and the
financial institutions would not walsg come
to its pssistance. Therefore, it is better that
we create a Neéw institution by ;mending
the Merchant Shipping Act as proposed.
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SHRI B. K. GADHVI: This is the very
reason, Since we have to establish 4 new

agency for this, we have brought this Bill.

If the hon. Member wants to know more,

I can further explain tg him. But I dom’t
think there is that there js much time to
do it. Therefore, I request that the Bill
may be taken into consideration.

THE VICE-CHAIRMAN
HANUMANTHAPPA):

(SHRI H.

The question is:

“That the Bill to abolish the Shipping
Development Fund Committee consti-
tuted under the Merchant Shipping Act,
1958, and ty provide for certain matters
incidental thereto, as passed by the Lok
Sabha, be taken into consideration.”

.
The motion was adopted.

THE VICE-CHAIRMAN (SHRI H.

HANUMANTHAPPA). We  shall now

take up clause-by-claus, consideration of
the Bill.
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Claouse 2 to 20 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI B.K. GADHVI: Sir, I move:
“That the Bill be passed.”

The question was put and the motion
was adopted,

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : We shall now
take up the conmsideration of the Consu-
mer Protection Bill, 1986 and otner Bills,
All these Bills wilj be taken up together.
This is the decision of the Business Ad-
visory Committee,

‘SHRI B. SATYANARAYAN RED-
DY (Andhra Pradesh): Sufficient time
should be given ty Members,

I. THE CONSUMER PROTECTION
BILL, 1986

2. THE STANDARDS OF WEIGHTS
AND- 'MEASURES (AMENDMENT)
BILL, 1986

3, THE STANDARDS OF WEIGHTS
AND MEASURES (ENFORCEMENT)-
AMENDMENT BILL, 1986

4. THE ESSENTIAL COMMODITIES
(SECOND AMENDMENT) BILL, 1986

5. THE DRUGS AND COSMETICS
(AMENDMENT) BILL, 1986

6. THE PREVENTION OF FOOD
ADULTERATION (AMENDMENT)
BILL, 1986 .

7. THE MONOPOLIES AND RES-
TRICTIVE  TRADE PRACTICES
(AMENDMENT) BILL, 1986

8. THE AGRICULTURAL PRO-
DUCE (GRADING AND MARKING)
AMENDMENT BILL, 1986

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
FOOD AND CIVIL SUPPLIES (SHRI H.
K. L. BHAGAT):; S8ir, T begto move:

“That the Bil] 0 provide for the
better protection of the interests of con-
sumers and for that purpose i, make
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provisign for the establishmen; of con-
sumer councilg and other authorities for
the seltlemen; of consumer’s disputes
and for matters connected therewith, as
passed by the Lok Sabha, be taken into
consideration.”

Mr. Vice-Chairman, Sir, consumer pro-
tection is of vital importance for all of us
because e are all consumers, Despite
all round growth and progress in the coun-
try during the past four decades, the con-
sumers’ savereignty in choice of goods and
services has been eroded by varioug forms
of unfair, monopolistic and deceptive
trade practices,

Although there gre a number of €OD-
sumer protection laws in our country, an
effective and broadbased consumer protec-
fion movement has yet to gain sufficient
ground, The existing laws d, not provide
for speedy relief anq compensation to
the aggrieved consumers. The procedures
are long-drawn and cumbersome.

Protection of legitimate rights and in-
terests of ponsumers depends not gnly on
the legal frame-work that could be pro-
vided for the purpose by the Government
but more so on a strong voluntary con-
sumer movement effectively functioning
at the grass-root level and alsp op ade-
guate response and  co-operation from
the trade and industry and all sections of
the society, particularly women and youth.
Government under the dynamic leader-
ship of the Prime Minister . has accorded
a high priority to protect the interests of
the consumer, ‘Concern for the consumer’
is included in the 20-Point Programme,
1986.

To facilitate redressal of consumer
grievances, the existing laws are being
amended to confer specific rights on the
aggrieved consumers or consumer organi-
sations registered under the Companies
Act or under any other law in force to
file a complaint in the courts. Hither-
to, such a complaint could be filed only
by Government functionaries. In addition,
it has been considereq necessary to have
a separate comprehensive consumer pro-
tection Jegislation which could provide
for speedy. simple and inexpensive relief]
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compensation to the consumers, To make
it effective it wag also felt necessary that
the redressal machinery should be avai-
lable within easy reach of the consumers.

After careful consideration of various
ideas, the Consumer Protection Bill in
question wag framed. The Bill is a land-
mark in the cquntry’s socio-economic
legislation. It is in addition to and not in
replacement of any other law on the
subject of comsumer protection. The Bill
enshrines the rights of the consumers to
be promoted and protecteq by the Con-
sumer Protection Councils in the Centre
and the States and the redressal machi-
nery at the national, State and District
levels.

The salient features of the Bill are:
The Bill provides for setting yp of Con-
sumer Dispute Redressal Forum in every

~ District, a Commission at the State level

and the National Commission at the
Centre, The Forum in the District will
have original jurisdiction to redress: con-
sumer complaints upto a claim amount of
Rs. 1 lakh, the State Commission upto an
amount of Rs. 10 lakhs and the National
Commission for any claim for damages
above Rs. 10 lakhs, (ii) The Bill provides

for establishment of Consumer Protection -

Councils in Centre ‘and the States giving
representation to officials as well as non-
officials. (iii) It -shall apply {0 all goods
and services and covers both public, co-
operative and private sectors, (iv) Under
the provisions of the Bill, a complaint
can be filed by a consumer or a consumer
organisation. Such complaints would cover
unfair trade practices, defective goodg and
services and unreasonable prices charged.

Hon, Members will agree that the pro-
posed legislation -is a milestone for pro-
viding speedy and inexpensive redressals
to the grievances of consumerg and for
promoting a strong and grass-root based
voluntary  consumer movement in the
country,

Sir, T would like to add that before fra-
ming this Bill, we have had the benefit of
public opinion in the country through a
seminar, through  discussions with va-
rious people, through some discussiong in

o ak e
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the Consuser Advisory Council at the
Centre, and we studied the laws of the
United Kingdom, the United States of
America, New Zealand and Australia, And
" this Bill, in fact, is not against anyone.
As 1 said earlier, each one is a consumer,
A producer is a consumer. A manufactu-
rer is a gonsumer. A trader j$ a consumer.
They may be traders in one part but they
are consumers in many moOre parts. There.-
fore, thig Bill is pro-everyone, It is not
against anyone, And I am sure that im-
plementation is more important, If it is
properly jmplemented, jt wall give the
results. That is very necessary,

Sir, I want to say that this is a progres-
sive piece of legislation. We have gone

“ through the press write-ups and various

A

suggestions from time to time from va-
rious consumer organisations.

Lastly, Sir,'I want to eay, not because

I am a Minister in the Cabinet, not that

1 want t0o please anybody, but 1 cannot
help saying that but for the concern of
the Prime Minister expressed for a long
time for the welfare and greater social
justice and ecomomic justice ty the ocon-
sumers. this Bill as it is would not have
seen the light of the day.

With these words, T commend this Bill
in question for ‘the consideration of this
_House.

THE  VICE-CHAIRMAN (SHRI H.
HANUMANTHMAPPA): You may move
the other Bills also, V

SHRI H. K. L. BHAGAT: Sir, T beg

to move:

“That the Bill to amend the Standards
of Weights and Measures Act, 1976,
as passed by the Lok Sabha, be taken
into consideration.”

Sir, T would not make any speech. The

principle is the same, giving rights to. the

consomer and consumer organisations to
‘Y file the complaints.

Sir. T beg to move:

“That the Bill to amend the Stan-
dards of Weights and Measures (En-
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forcement) Act, 1985, as passed by the
Lok Sabha, be taken into considera-
tion,”

Sir, 1 also beg to move;

“That the Bill further to amend the
Essentia] Commodities Act, 1955, as
passed by the Lok Sabha, be taken into
consideration.”

THE MINISTER OF STATE IN THE
DEPARTMENT OF HEALTH IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI SAROJ
KHAPARDE): Sir, I beg to move:

“That the Bill further to amend the .
Drugs and Cosmetics Act, 1940, as
passed by the Lok Sabha, be taken into
consideration.”

Sir, I also beg to move:

“That the Bill further to amend the
Przvention of Food Adulteration Act,
1954 as passed by the Lok Sabha, be
taken into consideration,”

THE MINISTER OF STATE IN THE

DEPARTMENT OF INDUSTRIAL Dk-

VELOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHA-
LAM). Sir, 1 beg to move;

“That the Bill further to amend the
Monopolies and Restrictive Trade Prac-
tices Act, 1969, as passed by the Lok

" Sabha be taken into consideration.”

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI RAMANAND YA-
DAV)Y. Sir, T beg to move:

“That the Bill further to amend the
Agricultural Produce (Grading and
Marking) Act. 1937, as passed by the
Lok Sabha, be taken into considera-
tion.”

Sir, it is a matter of satisfaction for me
to move the Agricultural Produce (Gra-
ding - and Marking) Amendment Bill,
1986  for consideration of this qugust
Hous=. The Bill seeks to amend Agricul-

‘tural Produce (Grading and Marking) Act,
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1937. The Agricultural Produce (Grading
and Marking) Act, 1937 provides for the
grading and marking of agricultural and
other allied commodities with the objec-
tive of making available quality agricul-
tural produce to the consumers, Grading
unde; th's Act is purely voluntary in na-
ture, The insignia used for grading. is
‘Agmark’, whaich 1s 3 household name by
now, Under this Act, grade specifications
have been laid down for as many as 142
agricultural commodities, In order to pro-
mote expor; trade of agricultural produce
by ensuring quality products to the im-
porters, compulsory = grading of agricul-
tural produce before export ig carried out
in respect of 41 commodities under ‘Ag-
mark’ under the provisions of the relevant
. Export Acts. The important commodities
covered under compulsory quality control
before export are cardamom, chillies,
black pepper, turmeric, curry powder, un-
manufactured tobacco, walnut, onion, po-
tato, ginger, pulses etc. The important
commodities being agmarkeq for internal
consumption are ghee, butter, honey,
ground spices, atta, fibres, pulses, eggs etc,
There are more than 11,000 authorised
packers all over the country grading com-
modities under ‘Agmark’. During the year
1984-85, commodities worth about Rs.
666 crores and Rs, 523 crores were gra-
ded under ‘Agmark’ for export and inter-
nal consumption respectively.

The Agricultural Produce (Grading and
Marking) Act was enacted in 1937, ie.
about half 5 century ago. Since then there
have been many important changes in
the economic and social fields, It has,
therefore, become necessary to review the
provisions of the Act and to strengthen
the same with a view to promoting and
protecting the interests of the consumers.
Further, the penal provisions of the exis-
ting Act aré too lenient. For example in
case a complaint is established against a
packer then only a penalty of Rs. 500]-
at the most can be imposed and the per-
mission given to the concerned party to
affix ‘Agmark’ can be withdrawn, 1 also
concede that in  spite of the elaborate
procedures prescribed for grading under
‘Agmark’, complaint; have been received
about the quality of agmarked goods Tt

[RATJYA SABHA]

is, therefore, considered desirable to make
the penal provisions of the Act more
deterrent and also to provide more teeth
to the Act, In this regard the main guiding
force should be the interests of the ‘con-
sumers, Thaig Bill seeks to achieve this
objective. T would  like to mention some
of the important provisions which have
been introduced in this Bill. In the exis-
ting Act there is no provision againsi sale
of misgraded articles, It is proposed to
declare it an offence to sell any misgraded
article. The misgraded article would be
that which is not of the quality prescribed
for the grade designation with which it is
marked, if the composition of the article
offered for grading is altered in any way
after a sample has been drawn for ana-
lysis and determination of the grade desi-
gnation of the article, if the article is
tampered with in any manner or if false
claim is made for the quality upon the
lable or through advertisement or in any
other manner, For this, clause (j) of
section 2 of the Act is proposed to be
inserted, The penalty for selling misgra-
ded articles is proposed to be imprison-
ment for a term not exceeding six months
and fine not exceeding Rs, 5,000/-. For this
purpose, section 5A i3 proposed to be
inserted.

As you are aware, there i3 no way to
find out the quality of agricultural com-
modities available in the market for sale.,
‘Agmark’ is  voluntary. Prevention of
Food Adulteration Act is concerned only
with the adulteration aspect. It is, there-
fore, proposed to empower the Central
Government to introduce compulsory
quality control, wherever it is necessary,
in the public interest or for the protec-
tion of consumers, in respect of an arti-
cle or class of articles either in the whole
country or part thereof. Compulsory qua-
lity control under ‘Agmark’ would ensure
not only a minimum quality but would
also indicate the quality standard to the
consumers. In cases where compulsory
grading has been notified in respect of an
article, its sale without affixing ‘Agmark’
would attract the penalty of imprison-
ment up to six months and fine up 1o Rs.
5,000/-, For these purposes, Section 5B
is proposed to be inserted in the Act.
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The penalty for unauthorised marking
with grade designation mark is proposed
to be increased from the existing penalty
of fine up to Rs, 500|- to imprisonment
up to six months and fine up to Rs.
5,000|-. Similarly, the penalty for coun-
terfeiting grade designation mark jis pro-
posed to be increased from imprisonment
up to 2 years, or fine, or both, to impri-
sonment up to 3 years and fine up to RS.
5,000]-, Sections 4 and 5 of the Act are
accordingly proposed to be amended,

in ordet to strictly enforce the provi-
sions of the Act, it is proposed that po-
wers  of inspection, search and seizure
may be vested in officers of gazetted or
equivalent rank belonging to Central Gov-
ernment or State Govermment or other
authorities authorised by the Central Gov-
ernment. For this purpose, Sections 3A
and 3B, are proposed; to be inserted in the
Act, 1

To ensure the quality of agmarked
goods, it is felt necessary to give powers
to file complaints to the aggrieved per-
sons and recognised consumer associa-
tions, Till now, it never existed. This will
help in building up a healthy consumer
mevement in the country. Accordingly, it
is proposed to empower the person ag-
grieved or a recognised consumer associa-
tion, in addition to the Central Govern-
ment or the State Government or any
officer ‘authorised by it, to file complaints
in the Courts. For this purpose, Section
5C is proposed to be inserted in the Act.

It ig also proposed to empower the
Central Government to make rules for
achieving the objectives of the Act. For
this purpose. Section 3 of the Act is pro-
posed to be suitably amended., However,
as provided in Section 3(2), every rule
made by the Central Government would
be laid before each House of the Parlia-
ment.

Sir, T would not like to take more time
of this House.

SHRI NIRMAL CHATTERJEE (West
Bengal). You have already.

DR. (SHRIMATI) NAIMA HEPTUL-
LA (Maharashtra): I; should be recorded
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as the best joke of the year.

SHRI RAMANAND YADAV: I do
believe that the amendments proposed in
this Bill will go a long way towards
providing a better legislative and adminis-
trative framework for ensuring quality of
agricultural  commodities graded under
Agmark, . These measures would in turn
help in  protecting the interests of the
consumers, I commend this Bill to this
august House for its unanimous accep-
tance.

The questions was proposed

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): All the Bills are
open for discussion together. Shri Baby.

SHRI M., KADHARSHA (Tamil
Nadu): Who will reply?
THE VICE-CHAIRMAN (SHRI H.

HANUMANTHAPPA). Individual Minis-
ters will reply.

SHRI M. A. BABY (Kerala)y, Thank
you, Mr. Vice-Chairman, Just now we
have listened to the introduction of an
avalanche of Bills. The intentions of these
Bills T do not want to dispute in general.
Among the avalanche of Bills one is
Named the Drugs and Cosmetics (Amend-
ment) Bill. T have an apprehension that
this so-called progressive social legislation
hag been brought ag a cosmetic to cover
up the otherwise not so beautiful face of
the present Government, (Inferruptions).
That way we are having so many beauti-
ful Members on the other side. T have the
apprehension because I cannot help men-
tioning the facts. Even if you confine to
the kind of legislationg we have in our
country, you will find a number of legis-
lationg of this character already existing
in our country, No+ necessarily the con-
sumer vprotection Bill, but there are the
Bills like the Standards of Weights and
Measures Act, Drugs and Cosmetics Act
in its new form, the Agricultural Produce
(Grading and Marking) Act, the Mono-
polies and Restrictive  Trade Practices
Act, and so on and so forth. The point is,
while we enact such legislations, they are
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seldom py; into practice, or rarely put
into practice, to be precise, Again, at
times, those who do not fall in line with
such legislations, for them the period is’
extended. At times, amendments are
brought in to protect those who violate
certain rules and regulations, I do not
want to go into the long list of experien-
ces. Recently, amnesty is announced for
economic terrorists, This is a clear case
at hand. Those who violate FERA, those
- who violate Income Tax rules and a\ that
amnesties have been announced for them,
‘I am just giving instances, Such experi-
ences are before us. That is why, while
generzlly appreciating the spirit, I cannot
help expressing my  apprehension that
this may end up in an exercise of mass
deception, if I borrow the usage of our
respected Chairman,

Mr. Vice-Chairman, I am constrained
to find some other ramifications also. If
you are by the latest trends in our eco-
nomy, you will find a kind of elitist con-
sumerism being encouraged in Indja to-
day, This is not what strictly I say, While
inaugurating the World FEconomic Con-
gress, Professor Dr. V, K. R. V. Rap him-
self has struck a note of caution against
developing’ consumerism of an elitist
‘character, which he said would accentu-
ate social tensions and conflicts. This I
am quoting from as reported j, the “Times
of India’, Dr.-V. K. R. V. Rao cautions
us about the development of an elitist
consumerism and here I find a link bet-
ween the development of this elitist con-
sumerism in our society with the Gov-
ernment’s efforts, in bringing forward this
Consumer Protection Bill, A new con-
sumer section is developing in our so-
ciety. Before going info the details of
some clauses of the Bill, I want i0 bring
to the notice of this august House this im-
portant aspect. Now the overal] character
Of the Bill has good intentions, but it also
betrays the intention of the Government.
The Bill speaks about the Councils estab-
lished at the State fevel and Central [gvel,

SHRI KALPNATH RAI (Uttar Pra-
desh): At district jevel. )

SHRI M. A. BABY. Upto district level,
This js there, But the responsibility tag
been given to the Central and State Gov-
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ernments. [ want that the same respon-
sibility should be given to elected Zila
Parishads and municipalities also. Why
this is missing? This should be taken to
grassroots’ level, I need not quote statis-
tics to prove how much of our population
lives in villages. In practice they are being
excluded from the purview of this. So
I find that the overall orientation of this
Bill is towards protecting the interests of
newly developing elitist consumers in our
cities and towns. This is my argument, I
don’t say that their interests need not be
protected, I am all for this, But this
orientation remains and a vast majority of
our population does not find their posi-
tion falling within the purview of this
Bill. -

Here another aspect comes. The majo-
rity of the Indian people does not have
such consumer aspirations because 'they
live below the poverty line—that imagi-
nary line, Those who live below the
poverty line, those who do not have any
purchasing power at all, do not have any
consume; interests to be pro‘ected that
way. In this situation the Government is
quite right in not bringing the village
people within the purview of this parti-
cular Bill,

Now I would like to go into certain
aspects of the Bill, In this connection I
would like to reiterate that upto the block
level there should be mechanism to pro-
tect the interests of consumers. This is
the first point I would like to bring to
the notice of the Government,

Secondly, elected Zila Parishads and
municipalities should be empowered with
the rights and responsibilities as in the
case of the State Government znd Central
Government,

Another aspect is regarding sub-clause
2(1) (c) (iii) under “Definitions”. It
states; “the services mentioneq in the
complaint suffer from deficiency in any
respect;”. My doubt is whether services
like transport, railways_ telephones, com-
munication etc, will come within this de-
finition or not. My demand is that those
also should come within the purview of
this definition,
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Again in the same sub-clause item (iv)

:says:

“a trader has charged for the goods
mentioned in the complaint a price in
excess of the price fixed by or under
any law for the time being in force or
displayeq on the goods or any package
containing such goods,”

That much is good, But the jmbortant
point is that the majority of consumer
goods being purchased by poor people

.doeg not come in thig category of packed

goods. All of us know that a very limi-
ted number of consumer items are being
provided in the market in packets, Only
in the case of such articles can this pro-
vision work. Here also ths orientation to-
wards the interest of the elitist consumer

has been exposed and displayed. My de-

mand is that there should be sufficient
-provision in the case of things, articles
and consumer goods which are not at all
packed, During the Emergency there was
the system, again as a cosmetic, to display
the price of each article in every shop so
that there could be some mechanism, It
is unfortunate that while preparing the
draft, this most important aspect has been
missed and the Government is taking into
account only those limiteq stuffs, articles
and consumer goods which appear in
packed form in our society...(Time-bell
rings)... Sir, considering the  impor-
tance of this Bill, I wonld like to take
three or four minutes more,

Now coming to Chapter III, 1 have
some reservations regarding the tenure of
the District Forum, In the Bill it is five
vears. I consider it ag too long. Tt would
be better if it is reduced to three years.
This is my concrete suggestion.

Mow regarding the salary or hono-
rarium and other allowances payable to
those who work, I would like to know
whether the Central Government will
provide special financia] aid to the States,
because presently no such proposal has
been mentioned in this. Unless the Cen-
tral Government provides the State Gov-
ernments with sufficient funds, it will be
difficult for the State Governments to
bear the financia] expenditure which may
follow.
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Now there are some minor discrepan-
cies which, I think, are due to lack of
home work hasving been done while
bringing the Bill. For example, in Chap-
ter IlI, under Composition of the Dis-
trict Forum, it speaks about a lady social
worker) being included, but when it comes
to state Commission, jt speaks about “a
woman”, I do not know why there diffe-
rent types of terms are being used, In one
place a lady social worker is neessary and
in another place only “a woman» is
necessary, 1 hope such discrepancies will
be corrected.

When the Bill discusses about possible
punishments which can be given, T would
like to get one word deleted in page 11,
clause 27, line 32, It speaks about jmposing
sentence of imprisonment or fine or both.
So I would like to demand that the word
“both” should be deleted. T want that
both imprisonment and fine should be
given because in the society where those
who engage in malpractices can amass
any amount of profit and they can easily
pay if it is only a fine, and unless im-
prisonment is zalso included the desired
results may not be achieved.

While concluding I would again like to
request the Government that they should
not reduce the measure to a mere COS-
metic. While appreciating the good in-
tentions of the Governmert, T hope that—
despite the fact that so many such legis-
lations have been existing in our country
all these years these are not put to use
at least in this case the Government will
come forward with practical efforts, con-
crete efforts and effective, steps so that |
the interests of the consumers can be
protected, Thank you,

THE VICE-CHAIRMAN . (SHRI H,
HANUMANTHAPPA): Dr. Najma Hep-
tulla, .

DR. (SHRIMATT) NAJMA HEPTUL-
LA Thank you, Mr. Vice-Chairman,

While T support these eight Bills, I do
no: think this time of the House has been
so well consumed as it is being done to-
day by discussing all the eight Bills which,
are related to each other.
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SHRI V. NARAYANSAMY (Pondi-

chery): As Deputy Chairman, you rang
the bell also,

DR, (SHRIMATI) NAJMA HEPTUL-

LA: I was protecting  the consumers
because the time of the House i3 very
expensive and we cannot waste it.

Sir, I support the Consumer Protection .

Bill and the other Bil] and I congratulate
the Government and especially the Prime
Minister who has taken special interest
in bringing this Bill to the House inspite
of so many under-currents and move-
ments that this Bill should be sent to

a
Select Committee,

The Prime Minister
has not only take it seriously consumer
protection and taken it in the 20-Point
Programme, but even much before he has
always supported and encouraged NGOs
involved in consnmer protection and con-
sumer guidance.

Sir, while I support, T would say thag
We in our country have copied many
good things from the western consumer-

oriented society, and we have also taken

S0 many not so very good things from
the consumer oriented societies of the
west, Sir, those affluent societies have a
_s%l?lers’ market and
strong system of advertising. It is said
that in the westérn countries they ape so
capable of selling articleg that they can
sell 4 refrigerator to an Eskimo at the
North Pole. But in our country we do not
have 1huch of a choice, Though we have
other legislations. Still there is a great
need for consumer protection, and I
think  this piece of legislation is very im-
portant,

Our society is a  mixed trading and
economic society. Some part of our trade
or commerce is in the hands of private
people, some in the hands of semi-gov-
ernment organisations and some under the
Government Services,

Sir, it is very correct that in our country
we have s large number of people below
the poverty line. There are people who
have fixed incomes, and they have to
keep a tight string of their purse. Tt is
very essential that they should get their
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money’s worth for whatever services or
items they are going to get.

Sir, as far as private parties are con-
cerned, there are many legislations whe-
ther on food adulteration, cosmetics, drug
adulteration or the MRTP and many
others, and all of our Members are aware
of how poor consumers who are so ig-
norant abou; their rights are cheated and
fleeced by unscrupulous people by sel-
ling adulterated goods.

As far as food adulteration is concer-
ned, I am sure, Sir, even you are aware
thay there is very kind of adulleration,
thinkable and imaginable, These people
mix plastic balls in Sabun, yellow and
with haldi, and I should be ashamed of

.saying horse-dropping with dhania pow-

der,
I have been associated with the
consumer movement while work-
5 pm. ing with the Consumer Guidance

Society in Bombay fo, the
last fifteen years. Thig society has done
a great service ty the people by bringing
these culprits ty the book. Apart from
that there have been many cases of not
only sub-standard drugs, but als, of
spurious  drugs which cOme into the
market and cause danger to the |ife of
the people. You must be remembering
not very long ago there had been adul-
tedation in liquor also and there was a
great tragedy of hooch where lots of
innocent lives were lost. T know the
Government %has got the capability and
capacity ¢, deal with these people and
they have taken the measures also, but
when I talk abou; the semi-Government,
it is about the public distribution system.
We, who come from big cosmopolitan
cities like Bombay, have ty face problems
with the Government ration hops. We
have to put up with whatever material
is provided to us in the form of rice,
wheat or whatever we buy from the
Government shops under the pretext that
that is the material supplied to them by
the Government. And their word is ag-
ainst us ang ours against them. Sir, we
dy not live in 3 city like Delhi where
one can get Basmati rice. We have to
put up with whatever js being supplied
in our city through ration shops.

3
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And the third is the most gensitive
agency—the Government, A large number
©f services are totally under the Govern-
ment protection, For example the Rail-
ways, whether I like it oy not, I have to

travel by the Indian Railways, Whether ;

the amenities 1 should get for fae fare
I pay o1 don’t get, whether there are fans
in the bogies or not, whether taps have
8ot water or not, whether the latrines are
<lean 5 not, whether there are windows
with the panes of not, 1 have t4 put up
with it because I do not have any choice
Or share ng compelition where I conld
<hoose 3 mode of transportation, S§imi-
larly it js with the telephones. Whether
my telephone works or does not work,
T have t; pay rent for it, And mosi of
the time-Sir, as you are smiling—I fecl
your telephones do not work also.

DR. BAPU KALDATE (Maharash-
tra): It is an additiona] rent,

DR, (SHRIMATI) NAJMJ  HEP-
TULLA: Ang even when they are work-
ing afte 4 lot of prayers and pooja, every
third number you gial, you get a wrong
number. If j is a wrong number o a
right person, it is al right, but most of
the time it is a wrong number to a per-
S0n who very angrily bangs the tele-
phone, Similarly, jt is the Airlines and
many other services. For instance you
take roads. Their conditions are such
that the bills for the repair of the cars
mount up. But we have to keep op pay-
ing the road taxes to the municipalities.
I request the hon. Minister whg is a

Very capable person t, look inty these
matters,

Sir, T congratulate the Minister  for
‘bringing consumer protection  dowp to
the gistrict level because there is a great
need not only for the protection, but
also for creating awareness among the
consumers, The consumer should know
what are his rights and what are his
so while T gm
'speaking from the Treasury benches. If
I had been speaking from the other side
I would just be criticising. now and cri-
ticising letters for the sake of criticising
the Government. Tt is correct if it is
a healthycriticism. Byt when T speak from
the Treasury beneches, I feel it js a great

Bill, 1986 134

responsibility on us.whlie we pass a legis-
lation like this, There should alsy, be
enough will in each ang everybody of
us to see that j; is made applicable in
the spirit in which jt is being brought
o this House,

(Time bell rings.)

DR. (SHRIMATI1) NAJMA HEP-
TULLA:  Sir, you should think that
sometimes, I also used to ring the bell.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Well, in the open-
ing remarks you said I have 1o protect
tne tme of the House,

DR. (SHRIMATI} NAJMA HEP-
TULLA: Sir, T would just like to make
a few suggestions, We wang proper teeth
and the teeth should be sharp enough
to dig very well and pot elephant tusks
or dentures, We want teeth of a saw
tyPe which are sharp endugh 1, cut into
this menace of the society,

Now, 1 woulg like ¢q give 5 few sug-
gestions, You have taken non-Govern-
mental  organisationg int, consideration.
Our country is s, vast ang our people
do not know about this. It is a new thing.
in qur Country, Therefore, we ghould
involve many ‘more NGOs not only at
the district level, State level and Central
level but alsg at other levels. You should
give them €nough powers So  that they
can g, roung and take samples of the
adulteratey commodity and check mal-
practices which are going on ip the go-
ciety, I fee] that more and more womén
should be involved because it is women
who always bear the brunt of it we
know fhow much diﬂiculty we have to =
face. As my colleague. Shrimati Praiibha
Singh just now said that she purchaseq a
bag of wheat flour from the  Sahkari
Bhandar and found lot of insects in i
Even if NGOs are given mor, powers,
there are not enough kits available for
testing. We do nos have sufficient labora-
tories for testing adulterated commodi-
ties, S, the Government shoulg consider
providing enough kits to these NGOs
and voluntary organisations for conduct-
ing the tests ot the shop itself . r wher

ever they go and find there is a case of
adulteration,
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No w about these big hotels and pric-
ing system I will give one small example.
Whethey any Government agency tried
to find out about ordinary eating houses
and particularly five-star hotels, In five-
star hotelg a glass of mangoe juice costs
more than Rs. 50. 1 think I can buy
at least 3 doZen of mangoes and take
out 5 dozep glasses of mangoes juice.
Some people might say that they are
five-star hotels and five-sta; hotel con-
sumers dy not need any protection. I am
happy if the poor. people are benefited
by this. But here ppe rich man fleces
another rich man ung becomes richer
while the pcor do not get anY benefit.

I would like tg bring one more thing
to your kind notice. You know how many
millions of pencils are solq every day.
These pencils are bought by poor stu-
dents. Have you got any means to find
out the life of a pencil lead? When a
child keeps gharpening the pencil, the
pencil leadkeeps breaking and the poor
mother hag to buy every now and t}len.
Similar js the case with erasers also.
There is no standardiation in our coum-
tl'y. Y‘h

As Mr Ramanand Yadav hag said that
“there is- AGMARK standardisation  of
goods and ISI know that there is one
more institute, namely IS, Now there
are only two organisations. But our
markets are so big and our country is so

large—inspite of the best intentions—I .

do not think they can cope up with all
the problems faced by the consumers, We
should have more organisations of this
type. Ry

Once I suggested to the hon, Prime
Minister in the Consultative Committee
meeting of Science ang Technology at-
attached to the Ministry 5f Science ‘and
Technology that at our schoo] level our

students should be taught about testing,

and instruments should be provided to
them for testing bulbs, pens, pencils, etc.
(Time bell rings) This is the last bell
for me and I will conclude ip a minute.
I support this Bill not only as 5 Member
of this House but as a consumer. ‘Once
again I congratulate the Government,
‘but with caution to see that unscrupulous

peopl, should not take advantage of
these pieces of an important jegislation
and that jt is implementeq in the true

spirit in which the Government especially

the Prime Minister wantg to protect the
interest of the consumers, With these
words, T support all the Bills,

Blo Y HIAI : ITMT(LALT TEI-
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. of the consumer protection Bill is
just added ...
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The right t, be informed bout the quality,
quantity, potency, purity, standard price of

goods SO as to protect the consumers. ...
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The consumers are cheated ty the tune’
of Rs, 1600 crores by this measurement
business—not giving them proper mea-
ures.
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lzr> 77 Fra47q ]
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F TAALC , FgF IF AT A ST
9§y, @ Sawl wSSr A AfEd
g g9 AEr 77 F @y -am
IF & Fga A@FAF § TF Al
FEAT FEW fE W A A
& FAAW Fifaw ¥ Fig FEr 8, A9
aYt ag gwa & 78 s R Aay zaw0
fafran  oitx  Afygaw FFc #90
ag qa fwae ?

gy Wed wmd gF swmg ™
gar-aaT % fagr &, ow o #r §
A A, 4 ¥, dew Fifaw T
g g, foad war & 5 —
official or
such

“Such number of other
non-official members representing
interests as may be prescribed.”
@ g B fr g @ "
a’raam FifEs ww SwF Juv-
{7 @, 99 IF A9 T G &F
&Y ¥, q& qF WW  IAH
qqeda &1 AR wmE wa § S
SOFEE AN R, U
—Why have you pot specifically prescri-
bed that this wil] be the composition or
the structure of the committee?
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*...a person who is, or has becn

or is qualified to be 5 District Judge...”
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W, g T AW q@ H g
“a person of eminence in the field of
education, trade or commerce;”
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A gwa K uF I qd w®r
& B fFoag wd sy wa
ICCOE o1 agY T &
—everywhere there wil] be a representa~

tive of consumer grgamsatlons
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¢...a person of eminence in the field
of education...”
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gl ¥ THT Fgi W@
REIIFAT  qA SL LI
Now 1 will only touch on one clause and
that ig 12.

EEA MR- SR 6 AN B 1 (< (-
NG A FYF fF wwEg A
FAT, TS o

in which a complaint

The Consumer Protection

12 the manner
sha]] be made
qgx A A fady &1 I 0F w9
faa a8 415 g fF FIIHT ©T T
gFAT §, AMET AU AT g AG A
fesrq A Rd T Wr & AOd
consumer to whom such goods are sold
or delivered gy A1y vFgIFEA &
. frar % |

What is 3 consumers’ association? That
which is registered ynder the Companies
Act of 1956,

FE A TERE HE Fod

TR FF 1956, AR FIAT TF
qF 1956 TG AT g AT SIH
Mt F1E rany §a 2§ ;LT nFT-
dZ gC gm™ a1 § T AR 39y
wady Y T 91 g7 A &, §q
g IO A FTIC fF I8 g1 _Fwe §
qM@ AT A FEREILT FI-
qwe WEAAEATS A AR FE E
Mk eI ifeeed gy @
Frermifea QEaEds var g oy
g ¥ #iT qE FAgHT qrEmEs
F AT AN FA § W IAHr AT
gt 2y & odr fudmd & A

& g ST FEAT FEAIAT HTAG-
gl & SN g 9EF  AeAr gt
foeetr, Qar W@ gl g 5 gEw
g & or o waw g §F g

& Fgar 5 HEF TEE T9OT

o WA FFer I &, TARI AT AR
;F, FX, Afen wEF wow H. gAY A
gAr fF F4 AE FAL, AR AW 9T

7 o @ fagr § fefegae are-
faqd warg AT T@E I A A

i gy g FE ag AQ @Aw #
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T oAEe g, F wed ww g
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The question js of will.  F5r  ZysT
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& FW F faqg w0 gEd 39 0
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¥ 9AEr gren #r gfr & gw
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g3 % &7 F grr oww qu wE
a1 ¥ A Fo wERr ar Jrgmt
F Gl TET ET ATTAT | 9797 |

SHRI PAWAN KUMAR BANSAL
(Punjab); Mr. Vice-Chairman, 1 have
a genuine pleasure in welcoming the
introduction of the Consumer Protection
Bill, 1986, Over the last three decades
there has beem 3 gustained economic
development in the country, Rapid indus-
trialisation ang the green revolution have
added significantly t, our production and
raised the standard of living, However,
the population explosion angy the con-
comitant increase in demand for various
goods have always condemned fhe poor
consumer to the mercy of the manufac-
turers and ftraders of consumer goods
and essential commodities, Ip 5 sellers’
market the environmen; has always been
exploitative,  From time ty time the
Government have enacteq various laws
like the Prevention of Food adulteration
Act, the Essentiaj Commodities Act, the
Standards of Weights and Measureg Act
and a score of other enactments to gafe-
Suard the interests of the consumer. But .
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in the absence of an honest and ©Om-
mitted staff manning the implementation
machinery, the progress has beep rather
tardy and fae scenario has been getting
from bad to worse for the helpless con-
sumer, Today adulteration is rampant and
even the ISI ang the Agmark are no
guarantee  for high quality. Under-
weighment and undermeasurement are the
common (devilish) propensities of the
traders, There is deceptive packaging and
wrong description of package size and
contents, The pre-packeq food items do
not contain the date before which the
item should be consumed, I, an environ-
men; of unholy alliance between the tra-
ders and - the enforcement staff, the
Ihdiap consumer ‘nas never vesisted, but
submitted meekly ty the exploitatioy by
these people and only found false com-
fort in blaming the Government for
this,

Believing in a participatory democracy
and noticing that legal measures alone
would not bring the desired Wesults
without any effective and strong consumer
movement, the Government have now
come forward with this Consumer Pro-
tection Bill to set up statutory Consumer
Protection Councils at the nationa] and

" State levels and also quasi-judicial autho-

rities for deciding consumer

the first time.

Sir, the presen¢ Bill is ; revolutionary
step and demonstrates convincingly the
desire of the Rajiv Gandhj Government
to strengthen the consumer movement
ang ensure that the silently guffering con-
sumer is no longer helpless against the

‘act of the wily and manipulative manu-

facturers attd traders. The Bill j5 not
limited in its scope, but it covers every
sale of goolds and service of any descrip-
tion, including banking, financing insu-
rance, transport, processing, supply of
electrica] and other energy, boarding and
lodging, entertainment, etc, The Ppresent
Rill accords an outstanding recognition to
an ordinay consumer and any registered
consumer organisation t, initiate action
against any defaulter, whether it be the
public sector o the private sector. So

[RAJYA SABHA]

disputes ~
which, as such, have been recognised for
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far, if an ordinary person felt cheated

in any transaction, 'ne had practically no

remedy. Resort ty, the provisions of the

Indian Pema] Code, the Essential Com-

modities Act, the Drugs and Cosmetics

Act, and the various othe, Acts was

only via the police station and there were

the concomitant hassles. Happily, now

the route to redressal of the grievances

has been kept short and, hopefully, the

adjudication also wil] be expeditioug in

a District Forum or the State Commis-

sion or the National Commission the
composition of which is wholly jp com-

sonance with  the lofty objectives in

view, These forums and the Commis-

siong will have the necessary expertise

and wil| also inspire confidence, quintes- '
sential for such authorities.

Sir, when I talk of speedy disposal of
cases, I have in mind the various clauses
of the Bill which lay dowp short time-
limits for different stages of proceedings.
Also, clause 19 rightly provides for am
appeal t5 the National Commission only
against an original order of the State
Commission, However, gn the other 'hand,
Sir, clause 21(b). regarding the pro-
vision of remedy by revision beforg the
National Commission could be inter-
pretey to cover matters pending before
the State Commission in revision ag welt
under clause 17(b), I feel that the pro-
vision of a second revision petition could
not pe' the intentiog of the Government.
Will the honourable Minister clarify this

point?

Sir, the high-power Consumer Protec-
tion Councils have been charged- with the
sacred duty of protecting infer alia the
consumers’  right ty be informed about
the quality, quantity, potency, purity,
standard anq price of goods, The other
basic right sought to be ensured to the
consumers are the right to safety, the
right to choose, the right to be heard
and the right to consumer education.

The carlier Acts were passed to guarantee ¥

to the consumers some Of these rights.
But jt is for the first time that these
have been s, explicitly enumerated and
a mandate given ty the Consumer Pro-
tection Councils to promote and protect

" these rights,
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Acceptance of the right tp consumer
education is a very significanj ‘one and
it would postulate that these Councils
associate with them voluntary comsumer

associations and employ public interest -

reséar¢n groups to suggest plugging of
loopholes and lacupae in various laws
ang to convey the message of consumer
protection across the length ang breadth
of the country, particularly t, the poor
and weaker sectiong of society, why are
neither emancipated to lodge individual
complaints nor prganised o have regis-
tered associations of their own. For the
benefit to percolate to such disadvantaged
and Vulnerable groups, the Consumer

Protectio  Council would dy well to
assist them in the formation of such
voluntary organisations  without, -of
course, opening the doors of  bureau-

cratjc intervention.

The introdutcion of the present Bill is
the outcome of a serious exercise con-
ducted by the Government to guarantee
the consumer his due. Reasong why the
existing laws have not beey effectively
implemented have beep studieq and all
the relevany Acts are now sought (o be
amended ty confer specific right 5n the
,‘aggrieved consumer or voluntary consu-

mer organisation for filing complaintg in
the court of law. I fervently hope that
hereafter fne desirability of clubbing toge-
ther somg Of the existing Acts is also
examinej to obviate the necessity of

ifiling separate complaints in a case invol-

ving g single tramsaction, A  simplified
law will be one sur, way of providing
good consumer education to the people.
Also, the procedure of trial of any case
involving a comsumer offence should be
simplifiey to ensure speedy disposal aad
save all concerned of unnecessary harass-
ment,

Sir, before concluding, T woulq like
to refer very briefly to one minor point
which, .in my humble gpinion is an in--
comsistency  between the provisions of
clause 12(b) and clause 2(c) of the Con-
sumer Protection Bill. In  ¢lause 12(b),
it iy postulated that a complaint jn rela-
tion to goods s0]y or delivered or any
servicg provided may be fileg by any
recognized consumer association, whether
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the person 10 whom the goods sold or
delivered or service provided is 3 member
of such association or not. This salut-
ary provision, in my humbl, opinion, is
countered by the definition of “complaint”
as given in clause 2(c), where it says:

“‘complaint’ means any allegation
in writing made by a  complaint
that—

(i) as a result of any unfair trade
practice adopteq by any trader, the
complainant. ..”™

I fay emphasis on the worg ‘‘com-

plainant”—
“...hag duffered loss or damage”.

Now, when we seg the definition of the
word ‘“complainant”, iy means besides
others, any voluntary consumer assacia-
tion which makes a complaint. What I
want to convey is that a case could arise:
where an accused person could resort to
the existencg of the terms “complainant”
in clause 2(c) and say that in the case
of a voluntary organisation filing the
complaint the loss gr the damage ghould
have been suffered by that voluntary
organisation itself,

Sir, besides this seciion 32 of the Drugs
and Cosmetics Act, 1940, is being amend-
ed t, confer power on the persop ag-
grieveg and a recognized consumer
organisation to institute prosecution
under the Asl, But the amendment of
the second part of section 26 of the
main Act could also be interpreted to
meay Uhat a recogmised consumer asso-
ciation will be entitled to ask for the
tests or analysis only if the drug or the
cosmetic is purchased by it. This possible
ambiguity needs t, be removed.

Similarly, the amended provison to
section 12 of the Prevention of Food
Adulteration Act will, after the amend-
ment, lay down that even p recognized
consumep association _ shall inform the
vendor at the time of the purchase of the
article of its intention—I am laying em-
phasis oy the worq “its intention”—to
have the article analysed by the public
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analyst. Now the article may be purchas-
ed by an unwary customer and on find-
ing it to be adulicrated, he may take it
to a voluntary organisation, If 3 situation
as that arises, it will not be possible for
the consumer organisation to fulfi] the
condition jmposed earlier.

Finally, Sr, I would say tnat lagt year
a major initiative for safeguarding the
interests of the consumers was  taken
'when Ythe Monopolies and Restrictive
Trade Practices Act of 1969 was amend-
ed to jncorporate a full chapter on and
provide for penalties for unfair trade
practices and also accord a limitey right
‘to an association of 25 persons or more
to file complaints. But I,am happy to
state that it is with the introduction and
passing of the Coasumer Protection Bill,
1986, that the evolutipn of a veritably
strong and effective consumer movement
would begin in the country. Thank you,
“Sir,

SHR] B. SATYANARAYAN REDDY
(Andhr, Pradesh), Mr, Vice-Chairman,
Sir, thig js 5 very jmportant Bill, Of

course, there are seven other Bills includ-
ed in the discussion op this Bill. In fact,
this is a- very long-fel* legislation. In the
past, consumer has been cheated, He has
been deceived. The consumer was not
given his due right which he needed.
Consumer was not given the unadulterated
food. On the contrary, hie always got
adulterated food, So, now the Govern-
ment has come forward and good sense
thas prevailed on the Government. ft is
a laudable legislation. 1 welcome it.
“wuau
[The Vice-Chairman (Shri  Pawan
Kumar Bansal) in the Chair.

Bug I wonld like to express my: view
‘that while the Government has taken so
long a period to bring this legislation, the
model legislation was discussed one year
back. A seminar was held and the Govern-
ment slept over the matter. The Govern-
ment has now come before this House with
this legislation. Why has the Government
not thought it fit to bring it on the
first day of the session and why have
they brought it on the last days I would
‘like t, know it from the Minister.

[RAJYA SABHA]

“Ultimately, the Government

1
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He has said ju this Bil} that the rights
of consumer will be protected, Wp all
want if. The consumer whgo has been the
suffere; wanteq that there ghould be a
legislation which gives right (o ‘nim.
has come
forward with this legislation. But I would
like to know whether the Government
has sincerity in the implementation of taig
legislation. What other methods are yon
going to adopy to see that tHjs legislation
is implemented effectively? Ag the hon.
Vice-Chairman, whep he was speaking
on the Bill, stated, there were a number
of other legislationg in the past such as
the Prevention of Food Adulteration Act
Of 1954, the Essential Commodities Act,
Weights anq Measuers Act and 3 number
Of other legislations, byt they  wer, not
being effectively implemented. So, there
was a need to bring in this new legisla-
tion, T would like to know frop the
Ministe; wheter the same fate wil] befal(
thig legislation also. So, there is a need,
there is 3 need for , determination on
the part of the Government to sea that
the legislation so  paused ig cffectively
implemented becaus, ip the Dpast, the
existing laws could not be implemented
effectively whether it was the Prevention
of Food Adulteration Act or the Drugs
Act or any other Act. So, T would like
to know from the Ministey  whether
effective measures will be taken to imple-
ment this Jaudable measure

Now, coming to the Clauses of the
Bill, there seems to be some lacunae or
defects in some of the. Clauses, So, T
would like to draw the attention of the

Minister, particularly t, Chapte, IL
Clause 4 and 7 deal with the Central
Consumer  Protection Counci] and the

State Consumer Protection Council res-
pectively. Here, under Clause 4, syb-
section (2)(a) says “the Minister in charge
of the Department of Food and Civil
Supplies in the Central Government, who
shall be its Chairman, and (b) such num-
ber of other official or non-officiaj mem-
berg representing such interests as may
be prescribed.” The pumber of officials
and non-officials has not been given, So,
here. it can happen tha; the pumber of
officials may exceed the non-officials.




»

149 The Consumer Protection

Therefore, there js a danger, there js a
fear that justice may not be done to
toe consumer, So, there . is a need to
specify the number of officials and non-
officials. 1t is alsy essential that represen-
tatives of consumers and also represen-
tatives of womep should be included in
such a Council. Then, Sir, Clause 7 deals
with. the State Consumer Protection Coun.
cil, Here I would like to know from the
Minister why it hag not been provided
ag 10 who will be the Chairman of tnis
State Council,

THE  VICE-CHAIRMAN
PAWAN . KUMAR BANSAL)Z
mentioned there,

(SHRI
It is

SHRI B. SATYANARAYAN REDDY:

‘It says, “The State Counci! ghall consist

of such members as may be sbecified
by the State Government by notification
from time o time.” And Clause 7(1)
says, “The State Government may, by
notification, establisp with effect from
such date as it may specify in Sudh noti-
fication, a Council to be known gas the

Consumer Protection Council for....
(herein ‘after referred to 38s the State
Council).” Further on it says, “The

objects of every State Council shall be to
promote and protect within the State
the rights of the consumers Jlaid on
clauses(a) to (f) of Section 6. (Time bell

. rings) So, 1 Iwould ke to know why the

specfiic number of Council Members has
not been given, Why has it been left
vague?

Then, Sir, another taing which 1 would
like to bring to the notice of the hon.
Minister is about Clause 13. Unde; sub-
clause (c) of Clanse 13, it has been
stated that, “where the complaint alleges
a defeat in the gools which cannot be
determined  without proper analysis or
test of the goods, the District Forum

-shal] obtain 3 sample of the goodg from

the complainant, seal it and authenticate
it in the manner prescribed and refer the
sample so sealed ty the appropriate
laboratory.” So, jt has to be referred to
an appropriate laboratory., I would like
to know from the Minister as to how
many lalviratories are available in this
country, Ours is , vast coun'ry, with a

L
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vast population. We wil]l have the Na--
tionaj Council, the State Councils, the
Districy Councils and jf need be Taluka
Councils also, So, to meet these require-
ments do tney have sufficient pumber of
laboratories? Otherwise, we wil] have to
send them either to the Centre or (o the
State capitals, There, these cases will
only accumulate and no justice tan be
done to the consumer. Ap the same time
I would like to draw the attention of the
Minister to the provision about payment
of fees. If a comsuiner wants to refer to-
a laboratory for analysis, he is required
to pay some¢ amount. [ think it is not
fair to the poor c¢onsumer = who has
already been deprived of his money, to
whom already injustice has been done,
and when he comes with a complaint,
that i has been deceived or cheated, he
has to Pay money, Then how many
months it will take for the results, he-
dees pot know., I wouly request the
Minister to consider this provision and
see that he should not be charged any
money and even jf some money is fto
be charged, it should be quite nominal;
or, 5 fund should be created by the
State to meet these expenses gn analysis..

(SHRT
Please

THE VICE-CHAIRMAN
PAWAN KUMAR BANSAL):
try to conclude.

SHRI B. SATYANARAYAN REDDY:-
I said jn the beginning that it i an im-
portant matter and sufficieny time should

be given.
THE  VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): We can-

not help, Today s the last day and there
is a long list of speakers. You please try
to be brief,

SHRI B. SATYANARAYAN REDDY:
Sufficient time ghould b, given to express
our views on these importan; Bills,

THE VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): That
was done by the Business Advisory Com-
mittee where al] partieg are represented.
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SHRI B. SATYANARAYAN REDDY:
But if you go on ringing the bell
-every minute, I cannot finish. If you do¢
mnot want me to speak, I sit down.

"THR VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): That
is for you tg decide whether you sit or
:not. 1 cannat help, You can exceed your
‘time "'y a minute¢ or two; not more. You
‘have ready exceeded your time,

SHR! B. SATYANARAYAN REDDY:
If you dont want, T will it down,

THHE VICE-CHAIRMAN (SHRI PA-
WAN KUMAR BANSAL): If you take
time likg this, I will have to ask you to
sit down, Now please proceed.

SHRI B. SATYANARAYAN REDDY:
‘But you are ringing the bell everytime.

THE VICE-CHAIRMAN (SHRI PA-
‘WAN KUMAR BANSAL): Ringing the
bell means t, caution you, Now please
Ary to conclude,

SHRI B. SATYANARAYAN REDDY:

I would request the hon. Minister to con-
sider very seriously the points I have rais-
ed. Of course, the Health Minister hag in-
troduced one Bil] about drugs. I would
like to know how far have you been suc-
cessful in effectively implementing the
earlies Acts which are prevalent to pre-
vent tae drug ‘abuses, Simply passing a
legislation is not enough; you have brought
a very good legislation and T support it.
In the same manner, Mr. Ramanand Ya-
dav hi s brought another legislation, 1 will
-support it. But I would request the hon.
Minister t5 consider that just introducing
the Bills und getting them passed in the
House jg not enough, a5 if they have dong
their job. Afte, passing these Bills, it is
alsg their duty, as long as they are Minis-
ters, and it is also the duty of the Govern-
ment, to sge that all the provisions of the
Acts and laws' are implemented effectively

so that common man for whom we ‘are

discussing and making laws shouly feel

that justice hag been done to him, I re-
quest the Minister to see that these Rills
: are implemented within 2-3 months. Soma

“friend said whethe. the Minister is going

[RAJYA SABHA]
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to assure its implementation within one
year. I feel that js top long a period. It

*should be implemented within 2-3 months.

I would like to know whether the hon.
Minister can ‘assure this HOuse On this as-
pect,

SHRIMATI JAYANTHI NATARA-
JAN (Tamil Nadu). Mr. Vice-Chairman,
Sir, 1 rise to support the Bills. I would
first Jike 1o congratulate, througa you, the
Government, for g truly enlightened pjece
of legislation, Nothing will demonstrate
better than this piece Of legislation that

the Government ig truly striving ty pro-.

tect the ipterests of the vast faceless rural
masses as opposed to the powerfu] vested
interests which 'nave obviously operated
against the passage of this Bill. The con-
sumer in India is a gullible, aparthetic and
totally indifferent to his needs. This is an
unalterable truism. In fact, if you will
forgive me for employing a cliche; you
can fool some people sometimes; you can
fool all the people sometimes, but you
cannot fogp all the people zli the time.
But unfortunately, fhe Indian consumer
is’ perhaps #n exception thag proves the
rule because the Indian consumer can be
fooled all the time and in every possible
way and every day dawns with z new
way of fooling the consumer, This is the
pathetic - state of the Indian consumer.

Now, you will also forgive me if 1 take a

slightly feminist point of view when
say that when the price of edible oil goes
up, when the price of rice goes up, when
the price of wheat goes up, it js ultimately
the housewife who holds the baby because
she has to bear the burden. This is one
of the reasonswhy the lot of the consu-
mers is so pathetic today because it is the
housewife’s problem,.

Sir, ‘according to the neo-classical de-
finition and accerding to classical econo-
mistg like Milton Friedman, in ally eco-

nomy, the consumer ghould be the king, -

and in a free market the consumer always
gets what he wants. There is supposed te
a symbiotic exchange between the consu-
mer and the producer since both the con-
sumer and the produce, need each qther.
In India, -however  we have only an ab-
solutely gellers’ market and the consumer
has no choice. There is ng exchange,

s,
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symbiotic or otherwise and at every stage
of the confrontation, you st an unequal
.bargaining power of tne consumey with
the economic power of the producer and
the producer ultimately wins becauseg the
consumer has no choice, Sir, at the point
of purchase, you see that the purchaser
has' sp Iany agencies working for him,
advice of experts, advertisement, very ag-
gressive gadvertisement  campaigns, The
consumer has nothing going for him and
he is totally gullible ang is taken ip by the
superio; economic power of the producer,
Therefore, we have got a situation where
you pay for telephones which do not work
and you pay for roads which are totally
nop-t.raversible_ We have adulterated and
poiscnoug perishables. We have contami-
s nateq oil. In fact, according o @ recent
survey, it was found that by false weights
.and measures alone, the Indian consumer
is cheated of over.Rs. 1,600 crores per
year,

In §pite of all this, we have an unhappy
situatiop where there are only 181 com-
sumer action groups in our country and
we ure trying to compare ourselves with
the U.S.A., whiere there are hundred
thousand consumer action groups. Out of
these 181 consumer ‘action groups, 25 per
cent are concentrated in Gujarat alone. Of
¢ourse, most of these comsumer action
groups are urban-based, T will come to
that later. It is wrong (0 compare oursel-
ves wfth the US.A. In the US.A., con-
sumerism has become such an issue that
I was surprised to read that Relph Nader,
the father of Americap consumrism has
gone so far as to take g consumer look
at the working of the Americag Parlia-
ment, the Congress. He hag actually stu-

- ...died how the Members function, whether

fhey carry out their duties properly and

the report js known as ‘Citizens Look at

the Congress’. Now, that is going a little

too far because in our country, we have

to concetrate on the basic thing. In ouf

?country, people do not get even foodstuffs
A different thrust is needed tere, The
probley with the consumer movement in
Indi is that it has beep totally Western-
oriented. We have to have our own thrust
‘because Y'lis is the only way in which it
can be ¢ relevance to us.

i

[16 DEC. 1986]
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Sir, you will forgive me if I go a little
further, Ag a lawyer, jt has$ snocked me
that you have to pay for a telephone
which does not work, as the previous
speaker mentioned. There Was a €ase in a
High Court wherein it was said that water
had not been supplied to 2 whole Iot of
houses on a road, Yet, the people were
asked to pay the water tax. Water had not
been supplied from the day the houses
were built. The court said that the services
rendered were not necessarily proportion-
ate to the amount paid. This may be a
stand taken by tne court. According tq the
present Bill, we are now in 3 happy situa-
tiop, where we <an pull up the agency
which does not supply water, Of course,
we have to pay the taX. We do not have
any choice, But we are in 5 happy situa-
tion where we will be in a position to pull
up these agencies if the wateg is not sup-
plied or if the telephone does not work.

Another startling fact is that over 79
per cent of services and goods are under
the control of Government. Now when
you consider that Government has coniro}
of most of the consumer durables, when
Government has control over the distri-
bution and especially consumer produc-
tion, the picture emerges very clearly that
no consumer movement can hop¢ to suc-
ceed unlesg it has the backing of an en-
lightened Government. And in this res
pect, T am proud to sa¥ that we do have
such a backing from such an enligatened
Government today. For example, the sug-
gestions for drafting the Consumer Pro-
tection Bill were circulated for public
opinion, There were these major points of
difference that were Taised by the public.
Firstly, the original Act, as contemplated,
did not include public utilities or public
sector undertakings and this, according to
the public, had a major role to play in fhe
consumer movement,

The second major objection was that it
did not provide for any kind of deterrent.
punishment. For example, if the producer
failed to comply with the directions of the

" Consumer Protection Council, there was

no sanction behind it, Only the producer’s
name is published in the official gazette
and we know how many peoPle read the
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official gazette. So, there was mno real
deterrent punishment. The thirg major
objection was the amount of compensa-
tion that wag provided for an aggrieved
consumer, It was calculated at 20 per cent
of the cost of the defective goods. If a
child jost an eye-sight  a limb due to
an adulterateq medicing costing 10 paise,
the amount of compensation wonld be
maximum Rs.2. This was another major
area of difference of gpinion. I am happy
to point out before this gungust House that
after the widespread' public cirticism
from various groups and bodies, including
consumers, every single of these major de-
fects has been removed and the present
Act, ag it stands, hag been totally chang-
ed. 1t includes public undertakings, wutiliti-
¢s and other kinds of services within its
ambit and this truly js an example of an
enlightened response from the Govern-
ment,

Apart from that, 70 per cent of the
consumer activities are in the control of
Government , very important factor that
we have to remember s that it is purely
cosmetic to talk about television cam-
paign or abouy perfumes or any king of
urban-based consumer goods, As we all
know, the vast majority of ouy people live
in the rural areag and the thrust of the con-
sumer movemen; hag {0 be towards these
rural areas. The main failures of the con-
sumer movement in gur country today hag
been because it has always been urban-
based. There is no doubt that we have an
increasing middle-class with greater pur-
chasing power. They are buying televi-
sions, radios, more soap, more perfume,
more powder, but we have tg Pay real at-
tention to those people in the rural areas
who do not have a voice to speak out.
This is what the present Bills seek to do.
I have just two observations to make in
that respect, For the rural poor the most
mportant thing is the food stuff and drugs,
In this context, there are three types of
consumer protection methods. One. type of
consumer protection legislation is an eco-
nomic interest where the
come; into picture and unfair trade prat-
tices are prevented. The other is a physi-
cal interest by which vou have to see that
the goods dq not suffer from physical de-
fect, and the third is an environmental

[KAJYA SABHA]
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interest by which you see that there jg

no pollution caused. But the most impor-
tant part of 3 consumer protection move-
ment, according to me, would be pricing.
A costly commodity is a defective com-
modity. The commodity should not only
be of good quality but it has also to be of
good price, Unless we contain the price
line, there is no question of having con-
sumer movement. I am happy to note that
the hon., Minister recently made 5 state-
ment in which he has said that he is
keeping lnjs jn mind and the Government
will try to avoid a8 much as possible fluc-
tuations jn the price line,

Bill, 1986

One more suggestion in thig respect is
that consumer protection councils should
have withip their power the right to call
for costing methods and alsp for systems

" of pricing from various public
6 P.M. sector other undertakings. The
othe, important that 1 wish to
emphasise is that Government has taken
upon itself to subsidise - and  distri-
bute through the public distribution
system seven essential commodities, in-
cluding rice, sugar, whest, kerosene, on-
trolled cloth and edible oil. The con-
sumer movement can only succeed if the
public distribution system of Government
is improved, because this is the only way
in which we can get food supplies, edible
oil, cloth and wheat to the rural poor in
time and in a proper way. The public dis-
tribution system has succeeded wonderful-
ly well, but the major problem unfortu-
nately is that the implementation by many
States is dismal and the enforcement ma-
chinery in many States for the public dis-
tribution system has been really apathetic,
There are three major problems here. One
is, ther» is tremendous corruption. We
all know about jt that the goods meant for
the public distribution outlets—fair price
shops—actually find their way somewhere
else and th's has to be prevented. T need
not waste further time on that aspect.

The second important aspct about pub-
lic dis‘ribution is that storage should be

properly carried out. We all know of
the shocking incident in  Bombay
which  took place in 1981 when

85 peonla died out of poisioning in the
edible oil which they got from the ration
shops. That was because the edible oil
when it was exsmined was found to have
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been stored in containers which originally
had aviation fuel in them and until now
nobody went into the guestion as to how
this edible oil was stored in the fair price
shops.

The third is that public distribution
system'has to adopt modern management
techniques so that supply is properly rea-
ched to the farthest outlet in the country.
This is the only way by which this can
succeed .

One more suggestionp I have to make
and I have done. I would like to make
a suggestion that public consumer move-

" ment and the consumer education should
be made a part of the school curriculum,
so that even from the time of childhood in

the schools, children will get to know what '

their rights are as consumer.

Two other requests 1 would like to make
to the hon. Minister. One is that he
should liaise with the State Governments
because the important thing is that the
enforcement machinery is in the hands of
the State Governments and it is no use if
we simply pass an Act here in the Central
Government and the enforcement is left to
an apathetic State Government with ves-
ted interests. We have to make sare that
the State Governments perform also.

The second thing is that the Consumer
Protection Councils should not be come
over-bureaucratic in nature. These should
not have ten government officers, four Sec-
retaries to the Government and seven dir-
ectors of public sector. There is no way
by which they can correct this. We should
have more consumers on the Councils than
bureaucrats in order {0 avoid bureaucrati-
sation of these Councils.

In conclusion T would like to say that
ag far as T am concerned, Government
has done what it could do in passing this
piece of legislation. 1In the ultimate ana-
lysis a consumer movement cannot be en-
acted into being. It is upto us, the repre-
sentatives of people, to really go to the
grass-roots and create a strong consumer
movement. Thank you.

| Fmrm qfa fmw (fazre)
STANTEALT WEIH T Hgeaqw A
far &, 7@ w0 § F Iga FA4
AT wEeg ¥ faq & g1 3Ed Wiy
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wrg qur W T gmr ¥ faemdf
T R, AWE qET AR,
FAT T3 AT &, PR ST EA
Frre M qer gAr &, TwET WA
Ay T8 T g & UF WFRT F
FE A ¥ S IANrET wEF 2
dxT T4 WA IUNEAT FTOWRET
Ec vtgr &, IgFr ot Fgg WAt &Y
T g, H agw Sa=r Al AgAr
TGl ARAT E | e g Amd T
g am a3 gy g€ faard ¥ @ ¥
ThEm N ogEt owrowh, &,
W ggs -, faemaer @ e aroaa
1w | frem & @7 F IR W
fragre & @ & QI TG =®E Aqr
Wi g TMF FT AreF  qATHT ST
W 2, ma dvs S @ g, IEH
st o=s] g a9t & gvar A5 Ry
Waa 93 | AT Ry fEmr W
&3 T UGFR FWET T IXIUGT
oY TG F oF qqr § &F FRar

W Er )

Hew Tgar § ar gars farg
A0 § 13 &9 | w9 fam e
TIX FogE o fF g 13 w92
T A0 Y, A WHI AW qGF T2
AT X & qrg Ag 9g=r 4r sHiag
wad A <@ a1 fF oswsr gard
FE UHofo &, AN 9gFT W IY
g ger T¥ @1 sEnr ugwge g g
o ag Fg% o1 R TR T FE Ty
¥ ¥Er ¢/ g g, g A 9@ 9
'Y T osqgr /& grr Fifgg @
& gaar iy mug 51§ Fier A g
™ g wre sEAT 9% ¥ fRrqm
52 % F@ AT qME ¥ OF FEFGT
qIY TEIT T T A FF I A%
feeelt 393 wWow & FLIL AT 9gSry
F9 gW 9 Gz vy g ar 9 vEa0 fw
g 13 wd gw & opzeam A fag)
oy 7% @y feoelr F @l @ nw
FrEaxer fogr qar & 5 78w
gl A o fosad FW | QS
fafemar zadt eareq 2 fF uw
TF | wF H fag 9w & fraw
v gu frad ¥} & v wraeEAC
@ ae #r 3 f& Fa w1 Iayar
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[s ferwafa fw)

#¥ s ? 9wy g F fag fRad
fram a¥ g7 & fraal A1
FIO FAFT A4 1 7 AERA, ¥ uw
T FUAY @ ATCAT FIALA AU
qgFT GAIAT AFIAT § |

“The Expert Committee on compa-
nies and MRTP Acts, appointed by
the Government of India, observed in
its report submitted in August, 1978:
‘Our Act at present contains 1o
provision for protection of the consum-
ers against false or misleading adver-
.tisements or other similar unfair trade
practices .... There is now greater re-
cognition that consumers need to be
protected not only from the effect of
restrictive practices but also from prac~
tices which are resorted to by the trade
and industry to mislead or dupe the
consumers.” B :

“A former Chairman of the MRTP
Commission once observed, ‘There is a
plethory of restrictive  practices being
adopted in many of our trade and busi-
_ness activities. But there is want of
awareness on the part of consumers,
their jassociétions and other parties of
bringing such practices to the notice of
the Commission and placing adequate
evidence before it.” * .

ot fadax & wig. e &, T qa
AT § F FFAT AT 6 TAFT €76 -
T FT, T 79T &

“(d) before any sample of the goods
is referred to any appropriate laboratory
under clause. (c),. the District Forum
may require the complaint to deposit to
the credit of the Forum such fees as
may be specified for payment to the
appropriate  laboratory  for carrying
out the necessary analysis or test in re-
lation to the goods in question.
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SHRI V. NARAYANASAMY: Thank
you for giving me. this opportunity to
speak on this Consumer Protection Bill,
1986 and other six or seven Amendment
Bills along with this.

The consumer movement is now-a-dayg
rising because of the poor quality of the
goods and also because the manufacturers
are  using various practices just to
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cheat the ¢onsumers. From the Govern-
ment side also there is a move to protect
the consumers in our country. Therefore,
this Bill has been brought here.

Under the Drugg and Cosmetics Act,
though powers have been vested with the
consumers to take legal proceedings when-
ever their rights as a purchaser are be-
ing infringed and when spurious goods are
sold, yet much of the provisions have not
been used by them. Now an amendment
is being brought forward adding the con-
sumer associations also so that they will
take up the case whenever the consumer
ig affected.

1 would like to submit mainly in the
drugs aspect because 2.5 million children
for the past 20 yearq have died due to
sub-standard medicines and spurious drugs.
That being the case, the consumer move-
ment has to play a major role for the pur-
pose of saving the children of our coun-
try through the amendments. Let us take
the Prevention of Food Adulteration Act
which has been brought forward and tl}e
purchaser has been given certain rights to
file complaints. In the provisions of this
Act consumer associations have also been
added. I would like to raise a point.
Let us consider sub-clauses (c) and (d)
under section 12. The taking of sample
by the consumer or by the Association
shall be referred to the District Commit-
tee while filing a complaint and it will
be sent to the analyst for testing. Sir, we
know the cumbersome procedure involved
in the Food Adulteration Bill, because the
concainer should be very clean and the
quantity which is taken out should be
according to the standards fixed. The seal
should be there and when it is taken by
the Food Inspectors it should be signed
by the two witnesses. When this amending
Bill i3 brought forward this sub-clause (¢)
and (d) have been overlooked. If any
person challenges it, then, it will be just
contravening the provisions of clauses 11
and 12 of the Food Adulteration Bill.
Therefore, I submit to the hon. Minister
that while framing the rules this aspect may
be thoroughly gone into and the protec-
tion should be given to the persons who
file the complaint or the Association
which fileg the complaint,
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Sir, snother important aspect is about
farming of the district forum, that is, Con-
sumer Dispute Redressal Forum which as-
sociates three persons—District Judge, a
person of eminence in the fleld of educa-
50-
vial worker. These three persons have
been named there. If you take the State
Council, the President should be the
Judge of a High Court and two other
rmembers—one is a lady member and an-
o'her person who has ability, integrity,
standing- and adequate knowledge or ex-
mrience‘or who has shown capacity in
dealing with problems relating to econo-
mics, law, commerce, accountability, in-
dustry, public affairs, administration etc.
It you appoint persons like this then I
would suggest in the district forum the
State forum one person from trade or
commerce and one person from the con-
sumer movement should be appointed or
two persons who have been selected should
not belong to that category. That proce-
dure may be followed in this particular
c'ause 10 and 16 so that no trader or
consumer is affected.

Another important aspect is clanse 24,
It says that when any proceeding is not
appealed against, the -order ig final Tt s
a very good idea and it will completely
settle the whole affairs and persons can
be prosecuted.

Clauses 25 and 26 are contradictory
with each other. Clause 25 refers to the
execution of the order passed by the
nuthorities. Clause 27 also in a way pro-
vides for the punishment. When a de-
cree is passed by the civil court, then,
where is the question of further execution
throngh the criminal fornm. Therefore, 1

would like to have a clarification from the
“on. Minister on this aspect.

In the Monopolies and Restrictive Trade
Practices (Amendment) Bill, 1986 one as-
pect is there. The manufacturers and
fraders of TSI category have been dealt
with through this Bill, Now, when the Con-
sumer Protection Bill has come into force,
this Bill has to take effect between the
wholesaler and the manufacturer and also
between the competent trader and  the
manufacturer. The Act  of MRTPC
should apply because there will be
conflicting  jurisdiction between the
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two forums. Therefore, to avoid thata
line may be drawn so that ope will not
ronflict with the other. Then, Su‘, our
hon’ble Prime Minister, while he was pre-
siding over the women forum in Bombay
about two days back has categorically sta-
ted— whatever laws are brought forward
for protecting the interest of the consumers

will not do unless the people
themselves form associations and
when they  question their rights,

when they question their duties and when
they demand theiy rights from the tia--
ders, the things will improve automatical-
ly. I will give you one small example
and with that, I conclude. When we go to
a market to purchase certain items, whe-
ther it is soap or tooth-paste or anything
like that, the rule is that price is to be
fixed on the wrapper whether the price of
that item is Rs. 5/- or Rs. 5.50, but
the shopkeeper demands Rs. 6.50 from us
and when we say, why are you demanding
Rs. 6.50, he says, this is the price in-
cluding the sales tax. 1 would like to
say that when the goods are sold in a
particular State or a particular district or
at the village level, the sales tax .must be
printed on it and the consumers should
know as to what is the actual  price of
the item which he purchases and Sir, it
is a mandatory thing that a chart showing
the prices of various items must be dis-
played in every shop. But we find, that
this requirement is not attended to pro-
perly by all the shopkeepers. The food
inspectors and drug inspectors, it appears,
are not doing their job well. The corrup-
tion is rampant. So, I would like to
stress on that point and the hon. Minis-
ter will pay attention to that. Sir, every-
one is blaming the emergency period
but when we compare the emergency pe-
riod with that of the normal period. we
find that the services rendered during the
emergency by the Governmen: officers,
Government servants, several public insti-
traders were far for better
than what they are today. You can say,
they had a fear in their minds during em-
ergency and the people were getting right
type of products at the correct prices. But
now-a-days, the food inspectors and drug
ingpectors are not doing their duty proper-
ly. Of course, the public distribution sys-
tem is doing well to a certain extent. Now,
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the goods are reaching the people and
even therremotest corners of the country, I
congratulate the hon. Minister for having
taken such a step but I would like to say
that the machinery regarding implemen-
tation of these acts, the food inspectors
and the drug inspectors, should be geared
up by the authorities concerned so that
people will get justice and the consumers
will get due place in the society. Thank

you.

SHRI J. P. GOYAL (Uttar Pradesh):
Mr. Vice-Chairman, Sir, I also support the
Bill but I want to make certain suggestions.
At the outset, I come to certain provisions
of the Bill in which T want to make some
snggestions.  Sir, Clause 11 says:

“that if the compensation claim is
less than Rs. 1 Jakh, then the com-
plaint will be fileq before the district
fornm. If it is more than Rs. 1 lakh,
then it will be filed before the State
forum and if it is more than Rs. 10
lakhs, then it will be filed before the
National forum, and then appeal is pro-
vided to Supreme Court against the or-
der of the National Commission.”

In cases when the complaint is directly
made before it and the compensation claim
ed is more than Rs. 10 lakhs, T would sug-
gest that the forum of the State Commis-
sion and the forum of the Centre through
‘the National Commission should have only
the appellate jurisdiction and not the origi-
nal jurisdiction. Let the District Forum be
given the entire jurisdiction, unlimited
jurisdicton, irrespective of the quantum of
compensation claimed, just as the civil
courts in India have got unlimited juris-
diction and an appeal lies to the District
Judge and then to the High Court and
then to the Supreme Court, by special
leave or by whatever procedure laid down.
Otherwise this may create difficulties. It is
not a question of the quantum of compen-
sation. What is to be highlighted is that
-adulterated food and adulterated articles
or sub-standard goods are being sold in the
market, and the purpose is to remove the
adulteration, to remove the duplicate goods
and all that, so that the health of the na-
ﬁon, the health of the people may be
protected. So, in omler to achfeve that
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purpose, in my submission, it would be
better if at the local level, where the cause
of action has taken place, you provide for
redressal, because everybedy cannot be ex-
pected to go to the State Commission or
to the National Commission. It requires a
lot of money to approach these higher
authorities, the higher Commissions which
have been provided for in the Bill. So, I
would submit, let it start from the Dis-
trict Forum and then an appeal, if any,
may go to the higher forums. This is
one suggestion that 1 am making.

The other suggestion is with regard to
clause 13, sub-clause (3), on page 8 of
the Bill, which- says:

“No proceedings complying  with
the procedure laid down in sub-sections
(1) and (2) shall be called in question
in any court on the ground that the
principles of natural justice have not
been complied with.”

It meang that ‘you can call in question
some other decision of the District Forum
or of the State Commission in a civil
court, T think, just as in many Acts it
has been provided that no civil coury has
got jurisdiction to interfere, you may
provide here that po civil dourt will have
any jurisdiction in the matters which have
been provideq for in this Bill, or some--
thing liky that, so that the people may
not go to the civil court. The forum
which hag been provided in this Bil] will
be available, with an appeal to the
State Commission and then a second
appeal to the National Commission and
then to the Supreme Court. So, in my
submigsion, vou may provide here like
that, instead of saying “natural justice”
and all that. This, to me, 100ks odd a8 jf
for “natural justice” yoy cannot go {0 the
civil court, but for other purposes you
may go to the civil court.

Then, clause 26 says:

“What a complaint instituted is
fond to be frivolous op vexatioug the
District Forum, the Statc Commission
Of, ag the case may be, the Natlonal
Commission, may dismiss the comp-
laint,» .

Y
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If you want, you may say that some
penalty also may be imposed for filing a
vexatioug or frivolous complaint, But 1!
want of make one point about the fee
for sending the commodity (o the labo-
ratory, to which my colleagues have al-
ready referred. A poor man jg not €x-
pected to pay any fee for sending it to
the laboratory, which might be exorbit-
ant in certain cases, Now, clause 26 says
that if it ig frivolous or vexatious it will
be dismissed in limine. There is no diffi-
culty, Only if it is entortained and
prima facie there is some case, then and
then only the matter will be proceeded
with. The authorities have the power t0
dJismiss the complaint’ at the beginning
itself if it ig frivolous or vexatious. But
if prima facie there Is a case and then
proceedings take place anq if it is found
that it cannot by decideq unless there is
a test in the laboratory, then in - my
submission, there should not be any
charge. They will’ be national laborat-
ories, Government laboratories and the
commeodity or the thing will be sent by
these Commissions—the District Forum
or the State Commission or the National
Commission. So po fine should be charg-
ed from the complainant, These are
ray suggestions regarding the provisions of
the Bill 1 have been feeling over the last
several years that though 52 per cent of
the population of this country is below the
poverty line and many people do not have
food to eat, a lot of food articles which
we buy is wasted, especially in restaurants,
even in the restaurants here. When we it
for taking meals T say, “Give me two
vegetables”, But a single person cannot
consume two vegetables. That means, one
vegeteble goes waste, Full plate is given,
not half plate Since, I cannot consume
full plate half the plate is wasted. Similarly
in the restaurant here 1 say a cup of tea.
I get 2 1/2 cups of tea in the pot. I can
take only a half cup or at the most a cup.
The rest of it goes waste. In this way I
feel the hierarchy, the higher people in this
country are wasting at least half of the
food which should go to the have-nots’.
This is the matter which I request the
Minister to consider, that we should have
tea pots of the size of that quantity that
we can consume. If I am sitting singly
in a restaurant and ask for tea, 1 must be
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given only that very amount which I can
consume angd pot have to throw away
the excess. These are things which I have
had occasion to observe, (Time bell rings)
This is a vast subject, the consumer pro-
tection subject, and through telgvision and
radio people should be taught about it
and they must guard against the danger
to their health by consuming adulterated
foods and all that, and persons who are
responsible for the adulteration mus; be
severely dealt with and there should not
be any mercy shown. There is no doubt
about it, there is no dispute about it. So I
support the Bill. Just as it was said in the
other House, let us start with the work-
ing of the Bill and if there are certain
difficulties or defects, they will be dealt
with fater ont. This is a very laudable idea
and T congratulate the Minister on. bring-
ing this Bill and on bringing the idea be-’
fore us. With these words I once again
support the Bill.

SHRI VITHALBHAI MOTIRAM
PATEL  (Gujarat): Mr. Vice-Chair-
man, I support the Bill even

though it is brought too late;
it should have been brought earlier. India
has the biggest consumer market but un-
fortunately there is no consumer movement
at all there and no political party has a
consumer cell. They have a labour cell, a
kisan cell, and so or but no consumer cell
even though consumer protection is im-
portant. T would like to ask the Minister
whether the Government is bound to pur-
chase goods with ISI mark or not. 1
have comé to know that DGS&D are not
bound to purchase goods with ISI mark.
Recently I have come across one instance
that they are going to purchase Fenthion
for Malaria FEradication Programme and
some drug manufacturers offered them
IST mark drugs, but the officials of the
DGS&D say that we are not supposed to
buy IST make drug, they said they are going
to buy a cheaper thing, they are going to
buy a cheaper drug from the monopoly
companies. Drug manufacturers, smaller
or medium-size, cannot offey a ¢heaper
rate. But at least IST mark will be there
and, therefore, DGS&D should be forced
that they should mnot buy any material
without 18 mark until it g available
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[ wanted to draw the attention of the
Minister again to this important question.
If FCI suipplies food with dust, wheat with:
dust or rice with dust, who should be
blamed? Even in MPs area in South
Avenue in the fair price shop there 1 saw
wheat contsining more than 10 to 15 per
cent dust and other things. The fair price
shop owner said, “FCI, a Government
institution, supples this wheat and I am
supplying it to the people.” If that is
so, the public sector units or imstitutions
should also be covered and complaints
should be registered agoinst them also. I
give you another example. There are a
number of companies manufacturing dif-
ferént types of vehicles. They are col-
lecting crores of rupees in the form of
deposits and yet they do not deliver the
vehicles in time. They do not return the

- deposits also. This is also a malpractice.
Collecting crores of rupees, not delivering
the vehicles in (jme and keeping the 'dep-
sitors’ money for a long time without pay-
ing any interest, all these are malpractices
and these people should also be brought
within the purview of this Bill. Now, we
have the Delhi Development Authority.
In the States there are Housing Boards
and there are also private contractors and
co-operative societies. They take deposits
from the people for providing houses with-
in a particular period of time and they
take a particular amount. But they do not
provide the houses within the stipulated
period. But they ask for more money.
This is alsg one of the malpractices, The
DDA and the Housing Boards in the
States and the co-operative societies and also
the private contractors must provide the
accommodation to those who have ovaid
the money within the time within which
-they have promised to provide them,
This will also be a good step in the matter
of consumer protection. In the same way,
there are many other things in which the
consumer protection is needed. Mrs. Najma
Heptulla has rightly pointed about tele-
phones, railways, etc. Now, there are banks
and the oil companies are there and we
have to take their gervices. Now, in the
case of banks, T can point out one thing.
Only the Reserve Bank of India has the
power to take back torn currency notes
from the public. Tt takes months and
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months, Why should not all the nationalis=
ed banks be authorised to change the torn
notes? It causes a lot of pain to those
people who have to exchange these notes
from the Reserve Bank for good ones.
This also would be a step in providing
protection to the consumer.

Now, Sir, there are some voluntary or-
ganisations. In Gujarat, there is a consu-
mer protection committee and this com-
mittee is recognised by the Gujarat Gov-

ernment, Such committee alsg should be

given a place in the proposed Council.
Some Member has criticised the TV. But
TV cap do a lot of service, Like the Jan-
vani programme, there can be programmes
in which the bank people, the telephone
department people and the oil company
people should be brought and made to
face the consumer, at Jeast to make them
know about the difficulties of the consu-
mers and the remedies that they can sug-
gest. TV is not remaining only in the
cities these days. It has gone to the villages
and it is the best media to educate the
consumer gnd alsg to protect the consu-
mers’ interests. So, I request the honou-
rable Minister to look into these aspects
and see that in these fields and spheres
the consumerg are protected, Thank you,
Sir.

THE VICE-CHAIRMAN (SHRI PA-
WAN KUMAR BANSAL): Now, Mr. Mat-
to.

SHR] GHULAM RASOOL MAITO
(Jammu and Kashmir): Mr. Vice-Chairman,
Sir, we are required to pass eight Bills,
that is, the Consumer Protection Bill, 1986,
the Standards of Weights and Measures
(Amendment) Bill, 1986, the Standards of
Weights and Measureg (Bnforcement) Bill,
1986, the Essentia] Commodities (Second
Amendment) Bill, the Drugs and Cosme-
tics (Amendment) Bill, 1986. the Preven-
tion of Food Adulteration (Amendment)
Bill, 1986, the Monopolies and Restrictive
Trade Practices (Amendment) Bill. 1986,
and the Agricultural Produce (Grading an
Marking) Amendment Bill, 1986.

Sir, although all these Bills have been
piloteg by hree different Ministers, the
kingpin in this is the Minister for Food
and Civil Supplies, H. K. L. Bhagat, Sir,
Mr. Bhagat incidentally happens to be the
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Minister for Parliamentary Affairs also. 1
would have expected that such a bunch of
of important Bills do not come at the
fag end of the Session. I would, therefore,
request him to see that in future at least
such  Bills, such important Bills, come in
the earlier part of the Session so that thé
Members can study them properly and
think about the various aspects of these
Bill; and come forward with suggestions.
Although the treasury benches today are
.almost full, the Opposition parties, 1 find,
are almost empty. This is the-interest be-
ing taken on these important Bills!

Sir, as regards the Bills as such, 1 have
no hesitation in saying that the Bills are
wery good and there is no point that we
should object to them. But, to my mind—
T do not know, I may be wrong, and 1
hope 1 will prove wrong by the dynamic
act:on of the hon. Minister — that the
enforcement of these Bills is Utopian, un-
less. we have g strong consumer movement,
For that consumer movement it is very
essential that recognized consumer associa-
tions should be set up. Unless these consu-
mer associations are set up, it is very diffi
cult to implement these Bills. It is not
America that these consumey movements
are initiated by the consumers themselves.
We have to see our society also. So in
that connection, my first suggestion to the
hon. Ministe; would be that he should per-
sonally ‘write to the State Governments,
fixing a date, giving them Jue notice of
two or three months and fixing a date that
he wil] come to the particular State and
have a consumer association inaugurated.
Unless this consume; association jn inaugu.
rated in the, capital, it is very difficult
that these Bills will be implemented.

Now, Sir, here I do not know; 5 little
difficulty arises in my mind. 1 think you
will allay my fears. But these fears are
there that ip all the Bills that T have
seen a consumer association under the
Act is to mean “a voluntary consumer as-
sociation registered under the Companies
Act. 1956.” Now, I know that under the
Companies Act a lot of formalities are to
be observed pot only at the formation
stage but after the formation stage it is
very difficul; to run such association under

the strict provisions of the Companies Act.
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He should have seep to it whether it was
easy for him to have them registered un-
der the Societies Registration Act. If these
consumer associations are registered uader
the Societies Registration Act, the compli-
cations that are likely to arise as g result
of the functioning of these consumer as-
sociations could have been avoided. Any-
how, this has not been done. I do not
know whether it is possible at this stage
under the rules to have these associations
registered. But my thrust js that once
these consumer associations are inaugurated
by the Minister himself jn the capitals
of the States then it should be their duty
to see that such consumer associations are
also established at the districy level. This
is very important. for the implementation
of these Bills, '

Sir, with regard to the Consumer Pro-
tection Bill it has been stated that there
will be district forum; there will be
State forum, and then the Central forum,
But the job entrusted to them is under
clause 14, No. (1) is to remove the defect
pointed out by the appropriate laboratory
from the goods in question; (2) to replace
the goods with new goods of similar des-
cription which shal] be free from any de-
fect; (3) to return tg the complainant the
price, or, as the case may be, the charges
paid by the complainant to the opposits
party; and (4) to pay such amount as may
be awarded by the District Forum. These
are the four categories which can be
brought to their notice. T would like to
ask the Minister, this question., There is
the Act that is called the Anti-Hoarding
and Profiteering Act. Can the compaint
under the Hoarding and Profiteering Act
also be brought to the notice of
the district authorities and, if so, under
what clause can it be brought to the notice
of the district authorities?

The other question that I would like 10
ask the hon. Minister is that in view of
the fact that the Consumer Protection Bill
has been brought forward, the ordinary
laws wil apply or will not apply.

SHRI H. K. L. BHAGAT: This is in
the Bill itself that the former laws will
remain as they are. This Bill is not re-
pealing or abrogating any other laws.
Those laws are there.
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SHRI GHULAM RASOOL MATTO:
Why 1 say thig is that I have a hunch
that those againsy whom action js being
taken will, in the first instance, question
the very consumer association which this
law provides for. They may say that they
have not complied with the Companies
Act or such and such Act, Ordinary law
is there which cap alsg take care of such
cases. That is my point, That is why 1
fee] thay they should be registered under
the Societies Registration Act. I applaude
the Bill, I say that there are very imporf-
any things in it. As I said, the consumer
movement has to be motivated and initiat-
ed by the Government. It will pot come
from the surface or from the grassroois.
It has to be inculcated ip the minds of
the people. Then alone these Bills can be
implemented.

My second point is this. Yesterday, the
hon. Minister has got a Bill passed. It was
the Bureau of Indian Standards Bill, 1986,
1 had congratulated him that the Gov-
ernment can order compulsory standardi-
sation of quality under the LS.I, mark or
some other mark which may be pre-
scribed, Here I find in the Bill presented
by Mr, Ramanand Yadav Ji that the same
thing has been done with regard to Ag-
mark. Yesterday, 1 directed 3 question to
the hon. Minister. I would like to know
whether with regard to consumer things
like edible oilg which is very important and
which has become a source of great trou-
ble to the health of the millions of our
people, the hon. Minister, Shri Ramanand
Yadav, will ensure the House about imple-
mentation. The question is addressed to
him. T had posed it yesterday to Mr. Bha-

© gat. Wil] he assure ug that he will diect
certain categories of industries such as
edible oi] that they wil] compulsorily have
this Agmark so that the people get the
correct ang the standardised thing?

With these observations, I support the
“Bill and wish that these Bills are implemen.
ted in letter and spirit. 1 still have a hunch
and pray to God that this may be imple-
mented. The consumer movement has to
be started. It can be started only by
Mr. Bhagat. I fee] that it would be uto-
pian for me to think that they will be im-
plemented. T hope he will assure me that

LRAJYA SABHA]

he will take steps to have this consumer
movement started and will jnitiate action
at least in the capital cities of the States
so that something is started and a beg:nn-
ing is made. Thank you,

s AIw o= (FEw w3W):
ATAEIT IqRTEnE WEred, § F N
ST far, 1986 FT AATT FTF @
§F1 § WIT WGF HIAT & Hlgzoily
YO "l ST F1 HIT 979 ST HY
FuE I FEW =7 faw W oam
F fag agifs ¥ e @ fw
g fag & wyw @&t @1 g4-
U L o B O 1 S o4
1 wraAmt F7 afafas gfrg eran
g A U qarfmme § fF 3o faw
F g goWEr & fgu s @
FIGET F B AT TEr 9y fararaay
¥ fram & fao aqfas syaenr a
g HT Aife & oeaa Al
TEAESWS #1 #7 wfgs gwreEr
AT AT g arfE S wrgaE safag-
rrervaqvgﬁr q ®Y T qg JEEd
HRARSNET FL T |

w faa & fefew wrm, fefem
FHeT WX FoAT wAA F afgnat
W [ o1 oWt a1 faofr g
g TF T ww §, e
YTHERIT T AT A w0 Smg
H9g gav g | AAET faw W giaww
TS gmEw feer mar & @
TEAT FT GEHIT ¥ 1 @ra @Y
I Yo "l S Ay wwr &
TR ST R FIE, G A9,
fFgfadt &1 wFRe fear o,
g Igew A 3w faw ¥ fafga g

AN AEEAT AR A qd-arT oA
%Girﬁ:ggl?rwfa'&rﬁ afor
o fagdal A AT @ WaEr e

CAURlT wAT Mg ) §www 2 ¥

FAT 1 (Q‘-‘ﬁ)'ﬁ T F o
2] f‘z;rr;rr |G HIT AHE HTAT
AET R ogEar F ogwim ¥ W
I AT AT GES wwAr o
AT Y WA A ewmeAr wor
qrawws. g, dwife #1% wiwfy @

Bill, 1986 176

—~F



177  The Consumer Protection
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SHRI P, N. SUKUL ({Uttar Pradesh):
‘Mr. Vice-Chairman, I take this opportu-
nity -to congratulate our Government, es-
pecially the Prime Minister and our Food
Minister, for bringing this Bill, the first
of its kind in the country, which is going
.to protect the interests of the consumers
and improve the situation as obtains in
the country today, whether it is created
by adulteration of the products, or by ua-
.der-weighing, or due to any services etc.
It is a very good piece of legislation; it
is a very good beginning, as I said, in the
desired direction and I am sure thé people
.of India are going to largely benefit by this
Rill,

As we know, adulteration hag become
the order of the day in our country. Ac-
cording to one study, in Delhi alone the
incidence of adulteration in food stuffs was
found to be of the order of more than
20 or 25 per cent. What is there today
being sold in the market that cannot be
adulterated, whether spices or cardamom,
-or pesticides or insecticides, whether it is
any kind of canned food or other fcod,
whether milk products, sweets? They are
all aduolterated. And together with under-
weighing of products, we are cheated, both
quantitatively as well as qualitatively.
That is why I welcome this Bil) which i
going to cover almost all aspects and
which is going to provide to the constraer
‘the desired relief, T would be shors and
-would make 5 few suggestions only.

As regards consumer protection councils
in section 4(2)(b). it is mentioned that
Central Counci] shal| consist of such pum-
ber of other officials or pon-official mem-
bers representing such interests as may be
prescribed. And this is going to be pres-
cribed under the rules framed under sec-
tion 30 of this legislation. Similarly; State
Councils also are to be constituted by the
<oncerned State Governments, Here, I

The Consumer Protection [RAJYA SABHA]

T

and to collect samples for
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wquld suggest that consumer Tepresealatr
ves, or people’s representatives, must be
kept there on these councils, In these pco-
ple’s representatives can’ be M.L.As, cr
the corporators, or even the M.P.s, at :he
national level or at the level of block
pramukh, or at whatever level, So, people’s
representatives can be there. What s, in
fact, very much needed today is a kind of
vigilance committees which should be zuth-
orised to inspect the shops and manufacte.-
ries, check the weights and measures and

collect samples for testing the quality of
the products. Here, the Bil] does no* cvn-
template establishment of any such vigi-
lance committees. I would suggest that
these State councils and Centra] counc’is,
the consumer protection councils, the ob-
jects of which are mentioned in se:t'on
6, sub-sections (a) to (f), can have the right
to inspect the establishments and manu.
factories and check weights and measures,
testing the

They

quality of various commodities,

must have access.

Besides ensuring the desired quality
of the products, what is needed today is
that there should be timely and adequate
supply of essential commodities. I am
sure, the Ministry will algo  consider
some ways and means of ensuring that
there is regular flow of essential commo-
dities. The traders should not be allowed

~

to hoard commodities ang create artifi- >

cial scarcity at least in the case of essen-
tia commodities. There should be proper
check in this direction also,

We seg today that there are sp mary
laws concerning the protection of the
consumers’ interests. Therefore. I would
request the hon. Minister to kindly comn-
sider the question of replacing  these
different laws and have a comprehensive

- law on the subject which must embrace

the differen; aspects which are today
under different Ministries. I would also
suggest that all these activities, consumer
protection activities, should be manned or
co-ordinated by one single Ministry. Here,
the Food ang Civil Supplies Ministry
should be the monitoring agency for
ensuring the implementatigy of these
various activities meant for the protec-
tion of the interests of the consumers.

e
e

h




2

181 The Consumer Protection [10 DEC, 1986]

As regards adulteration, I would sug-
gest that more testing laboratories should

be created. Today, Me number of testing

laboratories is very inadequate, with the
result that though, according to the law
of 1he day, the test reportg should be
given within 45 days, they do not come
for months together. This delay also in-
directly helps adulteration tg continue.
Therefore, if we want to have 5 foolproog
system, we should have adequate mumber
of laboratories for testing the fooq sam-
ples and the test reports should come
within the prescribeq time-limit, that is,
45 days. Otherwise, our weakness in not
having the reports within time will be
exploited by the traders and others and
the consumers will be put 4 a lot of
inconvenience.

With these gbservations I support all
these most welcome Bills.
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Now, Mr. Vice-Chairman, Sir, I must
honestly thank the hon. Members for
taking active part in this  discussion.
Fifteen Members have participateq in
this discussiop and I must very honestly
and warmly thank them for keeping the
debate at a fairly high level and I must
say that I mave been gplightened by a
number of suggestions a number of pointg
which they have raisgq and the anxiety
they have shown for the interests of the
consumers, the concern they have shown
regarding the presen; day problems and
the suggestions they have made, I must
say it will make a small book let if I
get printed all the points mentioned by
the hon. Members. These ar¢ 3 pumber
of consumers Bills and whep I talk of a
Bill, I talk of the main Bills a5 well as
other Bills and J will reply to tae debate
on all the Billy with the permission of
my colleagues,

Now, there js a compiere  unanimity
in this debate that a consumer protec-
tionp Bill was needed, Almos; cverybody
knows that it is a good thing that a Bill
has been brought. Everybody ‘ias said
this though some apprehensions have
been expressed. One of our hon. Member
said that it looks to him , utopian whe-
ther we shal] be able to imnlement jt or
no; unless we have a very strong move-
ment, T do pot accept it as utopian but
I do agree with him that any law, -
by itself ig not sufficient to meet the pro-
blem of the people particularly a law
like that, T would agree with it. Though
I admit that the Minister should go and
inaugurate councils and that will help in
creating the consumers movement but I
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have faith in the consumers f India.
I have faith in the people of India. When
we became free, many people  said,
Indian democracy will collapse within six
months, some said, it will collapse in one
years, and others said, it will collapse
in (wo years, three years five years and
$0 on and Sg forth. I am not going to
divert the attention of the- hon. Members,
I will come straight to the Bill, We
faced many trials and tribulations, There
were many prophets of doom from tume
to time. We passed through many diffi-
culties but vnose who led us in the free-
dom struggle hag put faith i the people
of India and Indian democracy has stood’
~ the test of the time, Indian integrity is
strong and Indian democracy, indiap in-
tegrity ang unity will ever continug to
be strong. Op that analogy, I have faith.
I would like to pin faith on the consu-
merg of India. I know, there is pot
enough activity there. The status of the
consumer movement ig not what it should
be I agree with that, The consumer or-
ganizationg or movemeng is yet confined
to major towns and I would even accept
this that it is confineqy o some elitist
section but they are doing good work.
But T have absolutely ng doubt thay given
the gpportunity and time and the atmos-
phere, they can  still do better, 1 do not
want that there should be any Govern-
ment controlled or Government gponsor-
ed consumeér movement. I would jike it
to be a purely peoples’ movement, com-
ing from the grass-root levels, coming
from the -people themselves. I would not
like this to be a political movement at
all. The bes interests of this country
will be serveq if the consumers, all of
them, irrespective of their political affilia-
tiong or any offie, ideology, form the
organisations and T have no doubt, they
will form them. Since we have started
talking about this Bill itself, it has ap-
peared in pewspapers, T received 5 large
number of letters from people from diffe-
rent parts of the country, fromy viilages,
from towns, from districty where they
have said, we are forming the consumer
organisation. T would gsay not only a
consumer oreanisation is necessary but a
very responsible and T am emphasising
the word “res'?)onsib!e", disciplined and
strong consumer grganisation from the
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village oqn to the pational level i3 neces-
sary, I have no doubt that the people
of India when they get the apportunity
will certainly develop that  organisation
irrespective of gther things. The Govera-
ment should encourage it as much g it
can, but the consumer movement and
organisdtiop, should never depend on the
Government, It will never grow if it
only looks t, the Government for the

purpose. 1 think we should have faith i -

the people. This is what the Prime
Minister gaid, T had said the Government
shoulg do something about jit, He said,
“Why don't-you 'mave faith in the people
of Indta? They have developed so many
things and they will develop (he consu-
country, I have
absolutely no doubt about it.” Ag I said,

1

¥
-

we should have , very responsible and

disciplined consumer movement in which
everybody, the farmers, the youth and
particularly the women have ty play a
major role. I have no doub; about jt, I
certainly agree that women aré more
consciong than mepn in regard ¢, the
problems of the kitchen, that consumers
and gll that. Well, a; least from my ex-
perience I can gay this, My wifs knows
much more than me and she castigates
me p humber of times. I have fearnt
many things from her. She knows the
trend. T d, not kmow ow Vajpayeeji

learns, but I-learn through my wife.

This is mY own feeling. T do not mention

H

this with any motive. T have gerat respect -

for Vapayeeji. What I am saying respect~
fully is that we wish that women come
in large numbers and that is why pro-
vision %as been made in the Bill for
representation of women. Iy the com-
position of the council, wome, will be
represented, I gssur. hon. Members an-
other thing; they need not entertain any
doubt. T give You % categorical assurance
that we have no intentiop whatsoever to
make these councils, at the national level
and the State level, 5 preserve of the
bureaucracy or make them bureaucracy-
dominated councils, No, not 4t all. In a

democracy, we canno¢ just wish off bar-

eaucacy. Bureaucracy is part of demo-
cracy, They have greater protection fa
the Constitution than perhaps we. politi-
cians have. My senior colleague, fate
Mr. Rachuramiah used to say, “Look, we
are all permanently temporary: perma-
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nent in the sense that we have no age
of retirement; and temporary in the sense
thay we depend on the voters and the
Ministers depend on the Prime Minister.”
What I am trying to say is that we just
cannot wish off bureaucracy in a demo-
oracy or condemn bureaucracy absolutely.
In the building of this country, all peo-
ple have contributed, all sorts of people,
e Government, leaders of parties, the
Opposition and™ the ruling party. jn the
States and at the Centre. They have all
made this country, and the bureaucracy
has also played its part.

Now, (here was one thing which was
said by the hon, Member, Mr. M. A
- Baby. His name is very attractive, though

1 shquld say he gave someé mature sug-
'gestions. He and my hon. friend, Mr.
Kalp Nath Rai said, ‘Why don’t you take
this organisation ¢4 the block level, o) the
council to the block level? I have no
objectibn in taking it to the block Jevel
and even to the village level. We are
beginning wity the district. Even this is
being considered tog much. Some people
have warned me saving “You are trying
to achieve to, much ang you may face

difficulties”. Gradually as time proceeds
and as we experiment, we will certainly
- like this to go to the bloc\k level and the
village level. We have suggesteq to the

State Governments that on every fair
wyprice shop, there should be a vigilance
committee, Here 1 may say for the in-
formation Of our hon, Members that we
have more than three lakhs of fair-price
shops in the country and over 70 per
cent of them are in the rural areas. We
have suggesteq to the State Governments
that on every fair-pice shop, they must
have g vigilance committee of five mem-
bers including ladies, j, villages and
towns. In certajn States some committees
fiave been uppointed at the block level.
This kind of vigllance that we would
like 1, put on the public distribution
system would only be possible ang would
;(Tr'ﬂy be more effective, if we have more

such committees where people at the
grassroot level will he involved. The best
watchmen f the consumers’  interests
can be the people of India  themselves.
e people at- the grassroot level Now,
Sir, one hon. Member said that it jg an
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attempt to pu; some  cosmetics ont wn
otherwise beautiful face; no;  beautiful
—may be I did not catch him properly.
But I would like t5 say that at thig age,
I do not neeq any cosmetics. What I am
trying o say is that jt is not a cosmetic
Bill 2t all. He said that j; is like other
legislations, 1 do not say that other legis-
lations are bad. T do not believe tha; the
other legislations have not served the
purpose. 1 do not believe in making any
overstatements and  gvergeneralizations
which is €asy to make. I dy not wisp to
minimise the hardships and miseries ©f
tne people of India at the hands of peo-
ple who do all these things. At the same
time every legislation to an extent has
served a purpose. They could have serv-
ed better js another question. And let
me also say that I do not believe that
this legislation is a magic wand. I do
not believe that this legislatiop will put
an end 1o all the difliculties, all the
problems, of the Indiap  people. the
Indian consumers, overnight or in a
year gr two, and give them the desired
relief. No, I don’t expect it to be a magic
wand, Some honourable Members, in-
cluding you, Sir—you are in the Chair
now—made 3 number of suggestions
saying that this clause needs 5 little clari-
fication, some interpretation, that needs a
little elaboration. I peed pot take you
through those details. But some of the
things are clear. T have noted all of
them. T gay that we have done our best
to make it as good as possible and we
have done the consultation at every
stage, The Law Ministry has beey con-
sulted. Every issue has been taken to
them and only when they cleared the
issueg that we brought th’r.‘ Bill. we did
not dy just one exercise, we dig twice,
thrice, repeated exercises, with the Law
Ministty, There were inter-Ministrial
meetings of officials. Ther, was even a
Group of Ministers who hag gone into
that, AW the same; 1 cannot claim that
it js perfect now. N, legislation can ever
be perfect, particularly legislations which
relate to social matters. They have to
fit into the social conditions from day
to day, from time ty time. Y will have
have gbsolutely no objection tg coma for-
ward with a proposal to amend the Bill
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if we find that our legislation i lacking
in any manner.

One thing was said that we brought
it on the last day of the Sessiom, It s
a good thing that we at least brought it
on the last day of the Session, If we had
no¢ brought it pow, it would have gone
off for 3 long time. Some Members have
said we took one year whep the seminar
took place one year back and there was
a model Bill put forward. I think it was
the honourable Member from Telugu
Desam who said it. But with one year's
labour we have produced a healthier
chily a much healthier child. That - js what
you yourself said that it has been con-
siderably jmproved, It wa$ pot really a
model Bill that was Pproposed at that
time, It was some sort of a guideline. It
was not a Bill. But in one year's labour
we have produced a healthy child which
1 want you all to take care of ...

SHRI B, SATYANARAYAN REDDY.
My anxiety was to put it into implemen-
tation as early as possible, intg effective
implementation.

SHRI H. K. L. BHAGAT: I am
grateful to you, you have made it very
clear and you have lent your powerful
support to the Bill...

SHRI GHULAM RASOOIL. MATTO:
Everybody supported it,

SHRI H, K. L. BHAGAT: Yes,
cverybody supporteq it and I am grate-
ful to you all. Now this chily has to
be taken care of as I said, by the entire
people of India, and more So by the
organised, disciplined, consumer move-
ment, et me make a clear distinction
between thig legislation ang otffer pieces
of legislation. While ther legislations gre
penal and preventive in character, this
Bill is compensatory in character, basi-
cally compensatory in character. That is
one_ Secondly, the procedure in the other
Billy ig jarger—Ilong-term imprisonment,
two years, three years four Years, five
years, etc. You have ty go into various
detajlg before deciding the case, There
has t0 be a more elaborate procedure
ang after that elaboraty procedure only
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you can awarq imprisonment or whatever
punishment; otherwise the law goes off,
it becomes ultra vires the Constitution.
and so on and sy forth. This is a Bill
to provide speedy, adequate, relief, com-
pensation like replacemen; plug compen-
sation to the consumers, ty gll sections
of conumers. Somebody asked: Why don’t
you think of the rural areasy For the
rural man po procedure. for complaint
has been prescribed, npo fees have been
prescribed, A simple postcard from one
of the most distant villages of India
written to the Districy Tribunal or the
State Tribunal or the Central Tribunal,
will be entertained as a complaint.
Therefore, wg have not kept any form,
we have not prescribed any fees. Ome
simple complaint. 5n 3 postcard ig suffi-
cient. Of course, some little time o meet
the principle of natural justice you have
got to allow go thay the laws are pot
struck off. That is the point, This js
meant for villagers, for rural people, for
urban people, for teachers, for students,
for everybody. Anyybody can come for-
ward, And secondly, another important
feature is that it applies ty all goods and
services, as jt stands, unless the Govern-
ment exempts anything. This means that
everybody is covered undey it and all the
articles and services are covered, I think
it means that it is for everyone to be-
ware, for all the sectors, the public
sector, the private sector and the co-
operative sector, to bewars and to unier-
stand the responsibility to the consumers
and to the people of India. On the one
hand, Sir, 3 number of people have
suggested to me that we are doing too
much which we would not be yble to
implement, and, on the gtaer, a very
major progressive shift is there in this
Bill, Now, Sir, one important question
has beey raised about the prices,

Sir, we have lakhs of commodities in
the country. You cannot fix the price of

*1l.v

every commodity, Administration of fixed W

prices is a very difficul; thing. We have
fixed the prices of certain commodities
and even that administration is difficult.
Fortunately, in this country—my friend
was saying—we have shortages of only
a very few consumer items. Now we are
short in edible oils ang we are short, to



201

The Consumer Protection

some extent, ip Sugar and we are man-
aging it. Othewise, ip wheat iy rice,
and in most other things, there are no
shortages at all. Of course, sometimes
fners aTe seasonal shortages in vegetables,
But, in food items, in wheat and rice,
by and farge there are po  shortages
which i8 due to our farmers, thanks to
our farmers and the initiative taken by
the Government Thanks to our farmers
ang the initiative taken by the Govern-
ment, in fooq items, particularly in
wheat and -rice, we are pot only not
having any shortage, but we are also
having a surplus and we are ip a posi-
tion, if the world market ig all right,
to export food.

Now, with regard to the prices, what
can be done? Either the prices should be
fixed by the Government or the prices
shoulg be declared by tnhe person concer-
red, No Governmeny can fix the prices
of lakhy of articles and po Government
at any stage can put on every article
the price or can fix the pricg of every
article. It will impede growth and {f will
encourage corruption apq it will mean
the intolerable raj of bureaucracy and
inspectors which, you say, should not
come in at all, Therefore, we want a
competitive  economy,  Actually,  Sir,
some Members said that the consumer is
at the mercy of those people because
there is no choice. Tt is in 3 way true
and in another way, not completely true.
True in the sense that we Jo not have
the competitive economy which we want
and. competitive  economy is the answer
to the problems of - consumers, to the
problem of shortages and sg on. That is
very much needed. Yet it is not true
in the sense that in India we are in a
position to produce many goods, Though
there is absolutely no competative eco-
nomy, there are a number of commodi-
ties in which there is competition and
in which n number of people are com-
ing in and with the speed at which we
are growing ang developing in this coun-
try, T have no doubt that 5 time will
come, may not be very soon, but I be-
lieve, very soon, when we will have 3
competitiv® economy resulting in the im-
provement of quality. Now, the other

= - .
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thing is what we can do. Now, under
the packaged commodity rules, the prices
are supposed to be mentioned on the
packages. We have said, “anyone charg-
ing more than that,....” and we have
taken care of tnem. We can increase the
penalty, But packaging also meany more
price. We can certainly increase the pum-
ber of such commodities and improve the
quality of packages alsy and sy on, But
fixing the price of every commodity is
an impossible task and nobody  would
expect us t0 do. Now, one honourable
Member again from West Bengal, said
that during the Emergency—I am glad
that he appreciated at least one aspect
of the Emergency—the traders were
askeq to display the prices of all the com-
modities, the price of every item.

SHRT KALPNATH RAI: Very good.

SHRy H., K. L. BHAGAT: Now, this
power 1 completely with the State Gov-
ernment, My learned friend can tell and-
persuade the West Bengal GoOvernment
to do that, The power now rests with
the State Governmnet. If thegg think it
necessary. I think they can ask the tra-
ders 1o display tac prices,

SHRT ATAL BIHARI VAJPAYEE:
What is the use of more displaying?
SHRI HK.L BHAGAT: Vajpayeeji,

vou know it very well and if this is done,
ultimately, you will come and say...

SHRT ATAL BIHARI VAJPAYEE:
Mr. Vice-Chairman, Sir. my point is that
just display of prices won’t do. You have
to see whether the prices are fair or not.
That is more important.

SHRT H. K. L, BHAGAT: You 4ure
absolutely correct. An honourable Mem-
ber mentioned about the display of Prices
and T said that T would come to that
question a little later and that is why 1
mentioned it. Now, you have sad that
display of prices is pot enough. We cannot
fix the price of every commodity. The
only answer, according to me, Tlies in
having some kind of surveillance com-
mittees. 'At the national level, there is
a Price Surveillance Committee unde, the
charge Of a Secretary, I propose to put

-~ . . . . - — s
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it under ¢ne charge of a Minister and I
will guggesy to all the States also to
have price surveillance committees zt the
State level and at the district leve] also.

And they should sit together.

The Consumer Protection

8 PM. You cannot fix the prices.
But you ‘can create an
atmosphere for doing some survey

and for some kind of discipline. I think
it is the political wjll of the Government
and the cooperation of the trade apg in-
dustry, and the might of the consumer,

all together, cam, to ap extent, contain
these prices,

Now, Sir, Najmaji said abou; advertise_
ments. Now, Sir, I do not know how 1
can prevent what advertisements should
not give and what ty give, But I ‘agree
with the hon. Members, Sir, tha; some-
times the consumers are .cheateg through
advertisements. Sometimes I als, see an
advertisement and I ask my wife this
seemg tp be pood, She says: is it the
thing you are talking of or of the way
of advertising these goodsy But there is
a provision in the MRTP Act and we
have includel it in thig Bill a!solthat if
any unfair frade practices are resorted

to, we can go into that and take action
in that case.

Now, Sir, we would conside; that those
who are found guilty under the Food
Adulteration Act, under other Acts, of
sub-standard materials, if we can €xpose
them on the radip and television 5o that
the people of India know who i3 doing.
the right thing and who is pot. We shall
consider if iy ig possible to do that.

Then, Sir, let me make one thing clear.
That ig that an impression has come here
that this Bill does not fix 'any standards.
This is a Bill regarding quality, It takes
notice  of standards just ws it takes
notice of the price fixed by the Govern-
ment and prices mentioned on the com-
modity, In regard to quality, it takes
notice of the prices fixed by the Govern-
ment by any rules or 3 commodity
declared by the trader, by the person
concernéd: this is my quality or that is
my quality. If you go back on yomr
standard, you become liable.

[RAJYA SABHA]
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Now, Sir, quitc a lot was said about
the problems of the rural people, I agree
with you. They complain about ihe fer-
tilizers, My hon. friend has come for-
ward with ap amending Bill. It will do
some good, But ip addition tp this, Sir,
if anyone has today got a complaint
abouy fertilizers, he can still go to the
consumer forum and file a complaint.
The standard of the fertilizerg ig ‘already
fixed. We will try to see that the same
standard is maintained as far as practic
able. We shall see what we can do about
it.

One important poiny was about the
education of conmsumers, Now, Sir, we
should educate the consumerg about
their rights. But let us nog¢ take them
as unconscious. They may be illiterate
us they seem to be, by they have
a lot of practical wisdom_ practical com-
mon sense. They know things. You have
only to give them the lead and the times
we spend on many other things . We need
to give them. a little organising support,
and they will organise and they will un-
derstand. We shall see what we can do
about it,

One point was made abour the Food
Corporation of India. Since I happen to
be the Food Minister also, let me say
that even today the Food Corporation is
not .exempted from the provisions of the
Foog Adulteration Act, No. 1 No lef. me
say, T do not hold any brief for the
Food Corporation of India, that I cannot
say that the Food Corporation godowns
never have any sub-standard thing may
be it has got. Food goes to
the State agencies, to the traders
angd many others, We have made arran-
gements that when the State agenciew take
the food, there should be a double check,
they chould check as much as possible,
as much as car. be done. And we have
taken action against people. W. have
replaced goods and we are prepared to do
that, and the. Food Corporation wil{ be
as much liabls ag any other corporation.
Y do not know of a single case of any
bad food, which is not according to the
pure food standards. And  instructions
have been issued to the Food Corpora-
tion of India. Food Corporation hag so
many laboratories. Qualities are checked.

e e i

(3
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It won’t say that whay they give accor-
ding to standards. But it is generally
reasonably  satisfactory, Qur  friend
Shri Kalpnath Rai, siid that we should
fix some essential items plan their deve-
lopmen; and their distribution, We have
done it, Fssential commodities have been
fixed for fair price shops. Some of the
States have done it. He has mentioned
drugs, Other commodities are fixed. We
have planned their production, We are
distributing them according to the rules.
With due respect, I would say that all
sorty of ccmplaints are possible. But let
me g2y that India is a unique country in
the world, which through the  public
distributioy, system, is serving a very use-
ful social purpose in two ways. Firstly,
it is helping the grower. The question of
grower was raised, With dye respect
1 want tg say the Agriculture Minister is
here—that so much wheat has been gro-
wn in the country and if we are not to
take it o), the procurement price of Rs.
162]- the private trade will not purchase
it even at Rs. 150/-—and the farmers
wil] suffer tremendously. Giving the
margin even for the losses ia transit
and ths expenses which the Food Cor-
poration of India incur, thers is same
scope and we are going in for an exercise
for as much reduction as possible, It is a
fact that we are givening food, through
thy fair price shops, to the millions of
people and at the cost subsidy of 2000
crores of - rupees per year approximately.
This is a unique thing that is happening
in India. Perhaps nowhere in the world
We have such o social purpose which we
are having here. It is a pity that this thing
is not probably known to the people. The
other day I told it to my wife. She
said: You are a fool. You are doing such
a thing and you don’t tell us. (Inter-
ruptions) 1t is a fact. She did not say
“fool’. She said ‘phool’. One thing is
that distribution system is serving a very
commendable purpose and we should be
proud of it. The Prime Minister is keen
to expand it to the distant areas, to the
inacoessible areas. Now wa are giving
food in the tribal areas under various sche-
mes a; 5 large subsidy rate and at much

lessor a price than what it costs us. I
am amarcd how anybody cap blame the
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Government of India for thag, There
may be difficulties in implementation.
Theree may be problems, But the distri-
bution system is serving an extremely good
purpose.

One thing was saiq thay the Food Cor-
poration sells some foodgrains which are
fit for animals and which the poor people
have to purchase because they dg not
have the capacity. 1 have told the Food
Corporation of .India that if they have
some very bad things, they should finish
them I wapt to say that sitting here we
all believe and perhaps say and go on
saying, whether we sit on that side or
on this side. about poverty and we have’
tho some old concepts of poverty of
India which we had in the pre-Indepen-
dence period. Ther, js poverty in India.
A large number of people are below the
poverty line. There is no doubt about
it.  Somebody said 40 per cent.
There may be difference of opinion
about the percentage. But the fact
is that the concepts of povery in
India have changed. W, are proud of
what Tndia has achieved. There are peo-
ple in this country who can really afford
to pay for good things, Go and see.
Vajpayee ji knows that evey in the Delhi
huts there are T.V. sets. I don't say
everybody has become rich. It is because
of their hard work and labour. But
there are a large number of people who
need to be taken care of.

Now about weights and measure, I have
figures with me. But I do not want to go
into figure jugglery. I haye got figures
of how much has been got enforced, ar-
rested, etc, and so on.

The next important Point is with regard
to the composition of the Council. I have
already said that it would not bs a burea-
aratic monopoly of dominated by
bureaucrats. Our intention is that
there should be women in it, there
should be some other representatives
in jt and there should be ofhers in it who

«are usefnl. There should be no doubt about
it. In the tribunals, there should be
one woman everywhere. . One woman does

i
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not mean one woman only. Maybe in
some cases there are more than one women
In one case it has been said that there
may be representatives of education trade
and commerce. Sir, if you want a real
genuine implementations you have 10
take the co-operation of (hy Government
machinery, the consumer, the trader—
every trader is also a consumer-—and the
intelligentsia. Everybody hag t0o cooperate,

SHRI KALPNATH RAl: Produce_ar

also.

SHRI H.K.L. BHAGAT: [ assure you
that representatives of the farmers will
find a place in this Council.

Then, Sir, one Questiton was raised:
Why do you say “the societies registered
under the Companies Act?” Well Sir,
there .ar, a number of casess which mean
a lot of auditing and this and that. But
under the Companies Act, a society
¢ap be registered and ther, are charitable
societies and there are charitable rusts.
If they are also registered ynder the Com-
panies Act, we are interested in utilising
their services for this cause. This is quite
legal. Somebody said that the intention
is vague. What  is vague about it?
Somebody said, why have you not fixed
the numbers iy th: council. Kalpnathji
wag saving, well. my zilla j; such a jarge
zill; and some states are smaller. Could
1 mention that there will be 30 members
only? And tomorrow AP State will say.
what the hell do you mean by keeping
only 30 members in our State Council
we have such a big State and we want a
little more. So, that kind of oneness has
to be there in the circumstances of the
case.

Sir, we have po intention for a second
revision. 1 think Mr. Vice-Chairman,
Sir, you raised that matter. We shall
hava a look at it, And the other ques-
tion. was why we have provided for an
appeal. You have to provide for an

l
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appeal to the High Court ang to ghe Sup-
reme Court. Otherwise, you don't know
SO many consequenceg are there. In gne
case, abouty 12 (c) and 2(c), there is
an errata. If you read the errata your
point wil] become clear.

. Then, Sir. ccmes the point of distino-
tion between the line of functioning of
this Act and the MRTP Act, The MRTP
Act amendment may come, The MRTP
Act will dea; with monopoly houses and
unfair trade practices. And  this Act
will deal with the others,

Sir, one important point was raissd as
to why the person is suposed to pay for
the testing charges. Sir this is provided
as in the Prevention of Food
Adulteration Act where the man who
makes a complaint gives the testing
charges, And if has sample s found
to be adulterated, that money s given
back to him. But whi], giving com-
pensation the Tribunal can take that into
account. Bui I told the hon. Health Min-
ister of State that you might examine this
question further in the light of the sug-
gestions given by the Members. We have
kept Judges because Judges are necessary.
But we have laid down the procedure and
not left the procedures to anybody else.

Sir, one point was raised. It wag asked:
Whep will you implement it You must
t2fj us whether you will implement it in
one year. Sir, T can tel] you that my in-
fention is to implement it earlier than that
T don't  want to give only
false | statement of false assurance.
But my desire is to implement it soon.
[ told my officers that as soonp as the
Bill is prepared. you must quickly prepars
the rules quickly and lay them on the
the other experiences. I said prepare
the rules quickly and lay them on the
Table of the House. [ have given them
a few weecks. And I am saying i; right
now in the House that 1 want the rules
in regard to this ag well ag the IST soon
so that this thing can be done.

i
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Sir, 1 am just coming to the
concluding part. I am not com-
paring nobody is comparing no-

body has suggested and I do not want

to compare India with  America
or any other country. We have
studied their rules and their laws.

1 went to New Zealand and luckily they
were going on with this exercise and they
made a study. And we have studied
all the laws and we got the
books and we could study. Offi-
cers and everybody contributed.  And
we haye not copied anybedy. ‘We have
tried a number of things to make it accep-

table to our Indian conditions. 1 think,
Sukulji said, ‘finish all those laws and
bring one comprehensive law’ Nowhere

in the.world cap there be onz comprehen-
sive law, and nowhere you find it. If we
make one law, firstly, it wilf be impossible
to make, and secondly it will become a
hydra headed monster. And God knows
what wil[ happe, to that.

Sir. the other point js that coordina-
tion js very necessary. I accept the nece-
ssity that there should be a coordination
point whether in the law Ministry or
elsewhere to sce that all ihese thingg are
done. Tt was said that Centre has control
over 70 per cent of consumer items. T
am not sure how far this is correct.

Then points about drugs are dealt with
by the Health Ministry.

About storage jt wis said that some

tim, adulieration is done  there. Cer-
tainly we look inlo such cases. Some
case was mentioned; 1 do not  know

which case it was, But it was a reference
to Gujarat case where it had taken place
some time ago; I can say that we had
written them to take action and some
case was registered and I had written to
the Cheif Minister,  But this was quite
long ago.

Then, Shri  Kailash  Patiji  said
S Faw 95T a1 & 7 FTAT e §
T @I FETARAE FFY W
Wt T3 dw dae & S wT & ggrEar
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¥ FXRE § 9% SUE F FW T
W@ g gwEdimA ¥ omoR wew
Ty | areet St wow weon
a3 foen S {5 ag 7= faq g
ST et v & )
Vajpayee Ji 1 hope you would do that.

[Then somebody said it i incomplete:
Bill.]

mqﬁqﬁ{etmmmﬁ%
fo&r =i gafy ave wed &
ifafsfad g aay 3 Aa &
srEw fafafeet w1 am wfay

Wo are proud that we have a very dy-..

nami¢ Prime Minister who is leading the -
nation,

T8 qfaEe & wfaar & famwﬁ"e‘ qT
A& = |

. ISR ST qIGHT FAAT TTZAT F,
qqr AE ST qqv & IT SF7 | HS
A F AR AT & AT AE 0 F &3
WE 9T ¥ wod e § &
g ) faelt & agz o AR @ &
“ar ¢ feemd, wET & wew
fargrdy 17 “Zar FT Jav W g6, WA
fagrr Star g 1 e ofy gAT ERm

sﬂ wew fagra asmm B
T g

5! QRo Fo o WhA : WTUH
ﬁ%mqﬁw ¥

g _HagFEm TEAE frag
T Aqd e F wia I @y
N i sgngfF = awd
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[ 220 %o gao wwy)

TIH AL FEAT T AT %Tfﬂ g1
F w37 T30 5 A Feq7 2 gamy
AR A0 %rrf’} | FITT ar g oarg
FY AT rTQT IIT I7 35 {5 Iq97
qAIT a0 IR fasas a@F e

In o general way, talking in the air,
-would not help,

MIT qTET A St 7% R garg
RifFzg agaparsy ggawe &
fRar sy 1 IR wgr fF daaa
fkafssas  ESTAT FATAT  WATC |
zitq fad oF 99 # 919 g3 § w3
gg arx faat & f&n AT S
at fegA Iz F/T AT W<
fraar 1w g Wom, @33 wTERY
wraE qar T R gad geydrRdwa
ﬁ ﬁraﬂ“r fewna wElt | ag grae-

HWA 0F I & and it is a test not
only for the Government it is
a test for the consumer; and 1 would say
it is a test for the opposition parties also.
What do they do outside, everybody will
watch,

e varar e ITfed 7g S
¥ AT | HAAW FE TEE FE
AF AL | ardzm AT 9gd 9R &
AT @ TR g3 F @ AW
Wﬂ'mmz The bill is a

real milestone in our progress towards
consumer protection, very concrete posi-
tive milestone, which gives us an opening
to give prime relief to the people and also
help in developing consumer movement.

I am thankful to thy House; the whole
House has welcomed it and ip Lok Sabha
also it was unanimously supporteg gznd
welcomed, and in this House also it has
been welcomed. I am thankfuj to the
hon. Members for the patience they have
shown and T am thankfu] to you. Sir
for the patience that you have showy in
listening to me.

&t TIAIAE QITT  WTA1T -
HeZ ATEd 7 UE ¥ET 5 &7 FgAI9-
He fufreesx, @ro & &Y wvat ¥
fodt Y TR T O ATH AT

|
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¥ aaTaT FiEar g fFzw fag & @
aﬂ%&wfwgmsﬁfaaag FETH-
qd fegew widfsas &1 AR
I g4 SH ICH®  FEATAG & | AFHT
mgagwfag e g wmfaa *
wregw 4 fRe o seieda w1 fedy oy
R F FIT T FHE A THHT TAT FegAAL
T HE AN AT AT FEr g L IAR
FRAET ‘o wE wmE o fan
FHAGN fE1dTT FT qFT § 1 W7
g7 AR FHaey feFaT #¢ MT
#15 eafy faqr aifsn & Jamr I3|%
JEUT FY AT IFT GAT A

= wEe fagrd arsdai : sTawr-
@ W, W9 FrAea fadad an
a7 UF AT F,  FE g TF faaa®
9 FG arAr g 7

gAAEIA (o) AT FAITIYA):
5o 98 fqaad qraar a1 qig 17 99 )

We shall now take up the Bills one by
one for consileration. The question is:

“That the Bill to provide for the bet-
ter protection of the imterests of consu-
mers and for that purpose to make pro-
vision for the establishment of consu-
mer councils and other authorities for

- the settlement of the consumers’ dis-

putes and for the matters connected
therewith, as passed by the Lok Sabha,
be taken into consideration,

The motion was adopted.

THE VICE-CHAIRMAN (SHRI PA-
WAN KUMAR BANSAL): We ghall now
take up the clause-by-clause considera-
tion of the Bill,

Clause 2 fo 31 were added to the Bill,

i o
Clause 1, the Engcting Formula and
the Title were added to the Bill.

SHRY HK.L, BHAGAT: Sir, T beg to
move “That the Bill be passed.”

The question was put and rhe nmofion
was adopted,

DY L

3

v



213 The Consumer Protection [10 DEC,

THE VICE-CHAIRMAN  (SHRI
PAWAN KUMAR BANSAL): We shall
now take up the Standards of Weights
and Measures (Amendment) Bill. The
question is:

“That the Bill to amend the
Standards of Weights and Measures
Act, 1976, as passed by the Lok Sabha,
be taken into consideration.”

The motion was adopted,

THE VICE-CHAIRMAN (SH_R[
PAWAN KUMAR BANSAL). We shall
now take up the clause-by clause con-
sideration of the Bill,

Clause 2 was added to the Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI H. K, L. BHAGAT: Sir, I beg
t> move:

“That the Bill be passed.”

The question was put and the motion
wag adopted.

THE VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL). We shall
now take up the Standards of Weights
and Measures (Enforcement) Amendment
Bill. The question is:

“That the Bill to amend the Stand-
ards of Weights and Measures
(Enforcement) Act, 1985, as  passed
by the Lok Sabha be taken into com-
sideration.”

- The motion was adopted.

THE  VICE-CHAIRMAN
PAWAN KUMAR BANSAL): We shall
now take up the clause-by-clause consi-
deration of the Bill.

Clauses 2 to 5 were added to the
Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill,

SHRI H, K, L. BHAGAT: Sir, I beg
{¢ move:

*That the Bill be passed.”

(SHRI
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The question was put and the motion
was adopted,

THE  VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL):. We shall
now take up the Essential Commodities
{Second Amendment) Bill. The question
is.

“That the Bill further to amend the
Essential Commodities Act, 1955, as
passed by the Lok Sabha, be taken'
into consideration.”

The motion wag gdopted.

THE  VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): We shall
now take up the clause-by clause con-
sideration of the Bill,

Clauses 2 and 3 were added to the Bill,.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI H. K. L, BHAGAT: Sir, 1 beg
to. move:

“That the Bil] be passed.”

The question was put gnd the motion
was adopted.

THE  VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): We will
now take up the Bill moved by Miss Saroj
Khaparde. Now I will put the motion.
The question is:

“That the Bill further to amend the
"Drugs and Cosmetics Act, 1940, as
passed by the Lok Sabha be taken into
consideration.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): We shall
now take up clause by clause considera-
tion of the Bill.

Clauses 2 and 3 were added to the Bill.

Clausc 1, the Enacting Formula and
the Title were added to the Bill,
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KUMARI SAROJ KHAPARDE.: Sir,
| move:

“That the Bill be passed.”

The question was put and the motion
was adopted,

THE  VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): We will
now take up the other Bill moved by
Miss Saroj Khaparde. Now 1 will put
the motion.

The question:

“That the Bill furth‘er to amend the
Prevention of Food Adulteration Act,
1954, as passed by the Lok Sabha, be
taken into consideration.”

LT he motion wag adopted.
THE  VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): We shall

now tak¢ up clause by clause considera-
ition of the BIill,

. Clauses 2 and 3 were gdded to the Bill,

Clause 1,- the Enacting Formulg and
the Title were added to the Bill.

KUMARI SAROJ
1 move:

KHAPARDE. Sir,

“That the Bill be passed.”

The question was proposed,

Wl waw fagrdy Frwqa : SwET-
oy oY, § 3w fadas ar fady Agy
T @TE AT THHT TH a1 & 13 q
{[,H 938 & ¥ §<g & weIradl F
qwT | sSmfAaT oFe 1954FT8
AW FA 12 ¥ Fg AL, H 9§ T
gaar g -

“Nothing contained in this Act shall.

be held to prevent a purchaser of any
article of food other than the food
inspector from having such article
analysed by the public analyst on pay-
ment of such fees as may be prescribed
and from receiving from the public
analyst a report with analysis,
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In the opening paragraph,
words “Food Inspector” the words
recognised consumer association”.
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THE VICE-CHAIRMAN
PAWAN KUMAR BANSAL):
addition to the food inspector,
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This Bill' is for the purpose of getfing
redressal for consumer. Therefore, there
is no inconsistency. The procedures are
mutually exclusive for different kinds of

remedies. This is the advice of  the
Law Ministry, And this is the poin¥
raised by Shri Narayanaswamy. The

Inspector as well ag other can file the
complaint, Still you are raising the point,
we wil] certainly go into that.
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